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COUNCIL OF STATE.
Tuesday, 15th September, 1931. }

The Council met in the Council Chamber at Viceregal Lodge at Efeven
of the Clock, being the first day of the Second Session of the Third Council
of State, pursuant to section 63D (2) of the Government of India Act. The
Honourable the President (the Honourable Sir Henry Moncrieff Smith, Kt.,
CIE.) was in the Chair.

MEMBERS SWORN:

The Honourable Sir C. P. Ramaswami Ayyar K.C.IE. (Law Member).

The Honourable Mr. John Collard Bernard Drake, C.LLE., C.B.E. (Com-
merce Secretary).

The Honourable Mr. Miles Irving, C.I.LE., O.B.E. (Punjab: Nominated
Official). :

The Honourable Rai Bahadur Lala Chimman Lal (United Provinces :
Nominated Official).

Tne Honourable Mr. Richard Littlehailes, C.1.E. (Educational Com-
missioner).

The Honourable Mr. Howard Denning, C.I.E. (Finance Secretary).

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
Tur HoNouraBLE THE PRESIDENT : I have a Message for the Council
from His Excellency the Viceroy. The Message is as follows :—
PANEL OF CHAIRMEN.

‘ In pursuance of the provisions of sub-section (2) of section 63A of the Government
of India Act, I, Freeman, Earl of Willingdon, hereby nominate the following Members.
of the Council of State to be on the Panel of Chairmen of the said Couneil of State :

In the first place the Honourable Mr. Philip Henry Browne.; in the second place,
the Rei Bshadur Lals Saran Das ; in the third place, the
Honourable S8ardar Bahadur Shivdev Singh Uberoi ; and lastly, the Honouy-
able Mr. Ganesh Srikrishna Khaparde.

(8d.) WILLINGDON,

Smura, Viceroy and Governor General.”
The 13th September, 1931.

COMMITTEE ON PETITIONS.

THE HoNOURABLE THE PRESIDENT : Under Standing Order 76 of
the Council of State Standing Orders, 1 am required at the commencement of
‘each Session to constitute a Committee on Petitions consisting of a Chairman
and four members. The following Honourable Members have at my request
kindly consented to preside over and serve on the Committee. I accordingly
have much pleasure in nominating as Chairman of the Committee the Honour-
able Mr. G. A. Natesan, and as members, the Honourable S8ardar Charanjit
Singh, the Honourable Diwan Bahadur G. Narayanaswami Chetti, the Hon-
ourable Mr. Ali Baksh Muhammad Hussain and the Honourable Mr. Syed
Abdul Hafeez.

N40 C8. (9) 4



QUESTIONS AND ANSWERS.

'TREASURY BILLS, ETC.

1. TeE HONOURABLE Mr. ABU ABDULLAH SYED HUSSAIN
IMAM : Will the Government lay on the table the following statement from
1st Januaryz 1931 to 31st July, 1931 :— i

(@) maturities of Treasury Bills with dates;

(b) the issue of Treasury Bills with dates and speclfvmg the 3.6
~ and 9 months separately ;

(c) the place of maturities and issues ;

(d) the amount held in the Paper Currency Reserve ?

Tae HonouragLe Mr. H. DENNING : (a), (b) and (c). The statements
are being sent to the Honourable Member as they are too volummous to be
printed in the proceedings of the House.

(d) The informat on which the Government of India are required to
publish under the Indian Paper Currency Act is given in the weekly statements
-ssued by the Controller of the Currency. The Government of India regret
that they cannot give any further information.

SECURITIES HELD IN THE PaPER CURRENCY RESERVE.

2. Tee Honourasie Mr. ABU ABDULLAH SYED HUSSAIN
IMAM: Will Government lay on the table a statement of—

(@) securities now held in the Paper Currency Reserve ;
(b) securities held in the Paper Currency Reserve on 31st March, 1930 ?

TrE HoNourABLE MR. H. DENNING : The attention of the Honourable
Member is invited to the reply just given by me to part (d) of the previous
question.

SiLvEr BuLrioy I1X THE PaPER CURRENCY RESERVE.

8. Tae HonouraBie Mr. ABU ABDULLAH SYED HUSSAIN
IMAM: Will Government state how they value -the silver bullion in the
Paper Currency Reserve ' and what would be the sale value of the silver
'bullion at the present’English market rate of the silver. bulilon in the Paper
Currency Reserve on 31st July, 1931 ?

Tre HoNouraBLE Mg. H. DENNING : The silver bullion now held in
the Reserve was obtained by melting silver coin and is valued at the rate of
one rupee for 165 grains troy of fine silver under clause (a) of sub-section (8) of
section 18 of the Indian Paper Currency Act, 1923, as amended by the Indian
Paper Currency (Amendment) Act, 1923. The value of the silver bullion in
amount (69,008,481 tolas) held in the Reserve on the 31st July, 1931 is about
£1,402,000 at 13d. per standard ounce.

SALE OF SECURITIES HELD IN THE PAPER CURRENCY RESERVE.

4. TaE HoNouraBLe Mr. ABU ABDULLAH SYED HUSSAIN
IMAM : Will the Government state at what profit or loss from the book value
the securities held in the Paper Currency Reserve were sold and what amount
was paid as commission to the brokers during the present year ?

Tee HonNouraBLe Mr. H. DENNING : No securities held in the Paper
Currency Reserve have been sold in the current year.

(10)
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‘WEIGHT oF GOLD AND SILVER BU’LLION IN THE PaAPER CURRENCY RESERVE

5. Tae HoNouraBLE Mr. ABU ABDULLAH SYED HUSSAIN
: Will Government state the weight of gold and silver bullion in
the Paper Currency Reserve on the week endmg 21st June, 1931 ?

Tae HoNouraBLt M. H. DENNING : The weight of gold bullion held
in the Paper Currency Reserve on the 22nd June, 1931, was 8,712,080 tolas fine
and of silver bullion 67,549,684 tolas fine.

RETRENCHMENT ON THE- EASTERN BENGAL RaAILway.

8, Tee HoNoumaBLE MRr. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased tolay on the table a statement showing the
number of hands that have been retrenched within the last six months on the

Eastern Bengal Railway ?

2. Will Government be pleased to specify in the statement the nufnber
of Hindus, Muhammadans, Anglo-Indians, Europeans and other nationalities,
that have been so retrenched ?

3. Will Government be pleased to state the principle on which this
retrenchment has been effected ?

4. Will Government be pleased to lay on the table a statement show—
ing the number of different posts that have been abolished in the Dacca Section

of the Eastern Bengal Railway ?
5. Will Government make a statement regarding the hands that have

been retrenched in the Dacca Section specifying the length of their service,
their salaries and the terms of their appointment ?

6. Will Government be pleased to state if there are any men in service
junior to those that have been retrenched ?

§. If so, will Government be pleased to state why senior men were
selected for retrenchment instead of the j junior hands ?

8. Will Government be pleased to lay on the table those resolutions of
the Railway Board according to which these retrenchments were effected ?

9. Are Government satisfied that the spirit of the resolutions referred to
above have been strictly adhered to ?

10. If not, will Government be pleased to take steps to cause an inquiry
into the circumstances ?

Tee HoNouraBLE MR. J. C. B. DRAKE: 1 and 2. A statement is laid
on the table. .

3. The principles adopted were as follows :

Those who were inefficient were first to be discharged ; next those whe
were the least efficient ; next those who had short service and
then those nearing the age of superannuation.

4. A statement is laid on the table giving all available information.
A2
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5. A statement is laid on the table.
6. The replv is in the aﬂirmatlve
';‘he rgtrepchmgnt was made in accordance with the princ:ples méntlpp-
ed in answer po part 3 of the question. i
8. The Railway Board’s letters on the subject are laid on the table

9.. Yeg. '

10. Does not arise.

Mmat shoteing the number of persons discharged within the last g5z months on the Mm

Bengal Raslway.
Hindus .. . . . . . h- .. L1437
Muslims . . .. .. . e .~ 202
Furopeang and Anglo-Indians . . .. ..

.

24
1,463

Biatement showing the number of posts abolished in the Dacea District of the Eastern Bengal

Raslway.
Department. Staff resreriched.
Guards .. .. 2
Station staff .. . 4B
Yard staff _ .- 3
Menials .. . 0
148
[Store Munshies .. . 3
Locomotive .. ..

LWork[ﬂmp staff .. .o 137
130

Enginesring .- .- .« Sub-Inspectors of Works . 2
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No. 683.E.G.
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT.
(RArLwAY Boarbp.)
New Delhi, dated the 3rd March 1931.
To
Tuz AGENT,

BurMA Rammwavys,

East INDIAN RarLway.

EasTERN BENGAL Rarmmway.

GREAT INDIAN PENINSULA RAILWAY.

NorTH WESTERN Rammway.

Reduction in staff.
DEar SR,

1 am directed to state that the Railway Board desire that the following general prin-

ciples should be followed by State-managed Railways in carrying out reductions in staff
as a result of the present economy campaign.

2. The main principle in selecting individuals for discharge should be to discharge
men in the following order : —

(a) those who are inefficient ;
(b) those who are the least efficient ;

(c) those who have short service. Among them permanent men should ordinarily

. be retained in preference to temporary employees but men who hold. tempo-
rary appointments but who have completed 12 months’ continuous service,
should be regarded as having equal rights with permanent employees ;

(d) those who are nearing the age of superannﬁatiohf

3. The Board also wish that all practical steps should be taken to see that the un-
fortunate necessity for reducing staff does not operate to the detriment of communities
not at Present adequately represented in railway servioes. :

4. Tt:may often happen in applying these principles that employees whose posts are
abolished have a better claim to retention than others holding posts on a lower scale of
pay. The latter would then make room for the former who should as an alternative to®
discharge be offered employment in the lower posts. :
5. With a view to eliminating all avoidable hardship, the Board desire :—

(1) That an employee who in the circumstances explained in paragraph 4 is retained

. in a lower post will rank in seniority above men holding similar posts drawing
the same rate of substantive pay as that allowed to him on reversion and will
subject to continwed efficiency be considered, when a suitable opportunity

offers, for promotion to the’class or grade in which he was formerly employed
or to a post of equivalent or lower rank.
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(2) That employees discharged from the services on reduction of establishment
shoulq be granted all leave on full or average pay at their credit subject to
a maximum of 4 months, provided that if such leave at their credit is less
than one month, they should in lieu of it be allowed one month’s pay in lieu
of notice. When, under these orders, leave of not less than one month is
granted, it should be made clear to the employee that his service will not
be required on the termination of his leave and that he will not be entitled
to a further notice of discharge or pay in lieu of such notice.

As an exception to the above, temporary staff engaged for seasonal traffic should
on discharge to the extent such staff would be discharged under normal
" conditions be treated in respect of leave or notice pay under the existing
procedure in force on your railway. When, however, owing to the present
serious fall in traffic and the uncertainty whether the traffic prospects of the
next busy season will be normal further reductions in the working strength
of Transportation and Commercial staff are required to be made as a tempo-
rary measure, employees who are not required for duty may be allowed leave
or notice pay as prescribed above or, when it is considered probable that a
particular employee’s services will again be required after a short time or
at short notice, leave on half pay for such period as the Agent may deem
reasonable but not exceeding 6 months irrespective of whether such leave is
due or not. Provided that leave not due should in no case be sanctioned
unless the conditions governing the grant of such leave are complied with.

(3) That employees discharged under clause (c) of paragraph 2 should be borne on
a common waiting list for the whole railway and be appointed to any suit-
able vacancy occurring on the railway in the future in preference to others.
No outsider should, therefore, be appointed in any department, division,
district or office of the railway so long as a suitable man is available from this
waiting list or next after that from among the Great Indian Peninsula
Railway strikers who are still out of employment. If an employee who was
discharged is re-employed in a lower post, he should, subject to good work,
be considered for promotion when a suitable opportunity offers to the class
or grade in which he was formerly employed or to a post of an equivalens
or lower rank. If, however, he refuses an offer of employment in a some-
what lower post with the prospect of recovering his former position after a
time, he will be liable, at the discretion of the authority which offered him
such post, to have his name removed from the waiting list.

(4) When an employee who is retained in a lower post is subsequently promoted to
his former grade under the provisions of clause (1) or when an employee who
is discharged is subsequently employed in his former grade under the pro-
visions of clause (3) due consideration should be paid to the length and
character of his previous service in determining his pay onsuch promotion
or employment.

6. The foregoing instructions are not intended to apply to:—

(a) employees whose substantive pay at the time of dischargé does not exceed
Rs. 30 per mensem. .

.
In respect of such employees the Agent of the Railway will determine the procedure
to be followed, and

(b) Workshop employees, including press employees, inrespect of whom the Rail-
way Board will issue separate instructions, as the conditions of their reten-
tion in the service are special.

Yours faithfully,

(Sd.) F. J. BLACKWOOD,
Secretary, Railway Board.
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No. 083-X.G.
GOVERNMENT OF INDIA:
RAILWAY DEPARTMENT.

(BamLway Boagbp.)
Dated New Delhi,the 3rd March, 1931.
Teo i
Tue AGENT,
Assam BENGAL Ramway.
BoMBAY, BARODA AND CENTRAL INDIA RaArLway.
MapRAS AND SOUTHERN MAER:ATrA RamLway.
Sours INDIAN RAmLWAY.-
BeNGaL NaAGPUR RaiLway.
BENGAL AND NORTH WESTERN RAILWAY.
RomILKUND anp KumaoN RaiLway.
Dxar SiIg,

I am directed to forward, herewith, a copy of the Railway Board's letter No. 683-E.G.
dated 3rd March, 1931, which states the principles which the Railway Board have laid
down for State-managed Railways incarrying out reductions in staff asa result of the
present economy campaign.

Yours faithfully,
(Sd.) J. F. BLACKWOOD,
Secretary, Rashway Board.
D. A.—Copy of letter referred to.

No. 683-E.G.
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT.

(RAILWAY BOARD.)

Dated New Delhi, the 6th March, 1931.
To
Tax AGENT,

BurMA RaiLways.
Easr InDIAN RaiLway.
EASTERN BENGAL RaiLway.
GREAT INDIAN PENINSULA RArLway.
NorRTH WESTERN RamLway.
Reduction sn Workshop Staff.
DEar Sin,
1 am directed to state that the Railway Board desire that the following principles

sliould be followed by State-managed Railways in carrying out reductians in Workshops
staff as a result of the present economy campaign.
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2. Individuals should be selected for dischatge ¥ the following order :—

Sl

(a) those who are inefficient ;
(b) those who are the least bifieiont ;

(c) those who have short service.- Among thein permanent men should ordinarily
be retained in preference to temporary employees ;

(d) those who are nearing the age of superannuation.

These principles should be applied separately for each distinet category in order that the
strength of each category shall not be in excess of actual requiremer_l‘ts.

3. The Board also wish that all practical steps should be taken to see that tvl'lef unfortu-
nate necessity for reducing staff does not operate to the detriment of communities not at
present adequately represented in railway services.

4. It may often happen in applying these principles that employees whose posts are
abolished have a better claim to retention than others holding posts on a lower scale ot
pay. The latter would then make room for the former who should as an alternative to a
discharge be offered enployment in the lower posts.

5. The Board desire that Workshop employees discharged {rom the service in conse-
quence of retrenchment should be granted one month’s pay in lieu of notice. Those who
have completed 3 years” service should be allowed in addition a bonus equal to the leave-
saliry which they would draw if they were given leave on full pay due to them, subject to
a tinimum of half a month’s pay and & maximum of 20 days’ pay. !am directed to convey
the sanction of the Governor General in Council to the payments invoived. Leave should
not be granted to Workshop employees discharged from the service.

6. As an exception to the above, temporary staff engaged for special jobs or otherwise
should on discharge to the extent such staff would be discharged under normal conditions
be treated in respect of leave or notice pay under the existing procedure in force on your
railway, provided that such treatment does not in any case result in a temporary e.mploy 60
being given privileges exceeding in monetary value those that would accrue to him uxder
the provisions of paragraph 5.

Yours faithfully,

(8d.) J. F. BLACKWOOD),
Secretary, Rasway Board.

No. 683-E.G., dated the 6th March, 1931.

Copy forwa.rded for information to the Chief Accounts Officers, Burma, East Indisn,
Eastern Bengal, Great Indian Peninsula and North Western Railways and Director of
Railway Audit (with 5 spare copies).

(S4) T. K. NANA RAO,
for Financial Commssioner of Railways.
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No. 683-E.G. Pt.

GOVERNMENT OF INDIA.

RAILWAY DEPARTMENT.
(RaILwAY BOARD.)
Dated New Delhi, the 6th March, 1931.

To
Trx AGENT,
AssaM BENGAL RaiLway.
BENGAL NAGPUR RaiLway.
BENGAL AND NorTH WESTERN RaILwaAy.
BoMBAY, BARODA AND CENTRAL INDIA RamLway.
MADRAS AND SOUTHERN MAHRATTA RAILWAY.
ROBILEUND AND KUMAON RAILWAY.
SoutH INDIAN RatLway.
Dzar Sim,

I am directed to forward, herewith, a copy of the Railway Board’s letter No. 683-
E.G., dated the 6th March, 1931, which states the principles which the Railway Board
bave laid down for State-managed Railwaysin carrying out reductions in workshop staff
a8 a result of the present economy campaign. :

Yours faithfully,

(Sd,) J. F. BLACKWOOD,

Secretary, Railway Board.
D. A—Copy of letter referred to.

Hours oF WORK OF RAILWAY SERVANTS.

7. THE HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased to state the number of hours for which a
continuous railway servant works ?

2. Will Government be pleased to state the number of hours for which an
intermittent railway officer works ?

3. Will Government be pleased to state the maximum number of hours
fixed for the railway workers by the League of Nations at Geneva ?

4. Will Government be pleased t6 state if the Gereva regulations in
regard to the conditions of labour on the Railways are being observed ?

5. If not, why not ? .

THE HoNouraBLE MR. J. C. B. DRAKE: 1. According to the Indian
Railways (Amendment) Act, 1930, a railway servant, other than one whose
employment is essentially intermittent, is, subject to certain exceptions, not
permitted to be employed for more than 60 hours a week on the average in
any month. In actual practice on the North Western and East Indian Rail-
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ways, to which Railways the Act has been applied, about 30 per cent. of such
servants are not employed for more than 48 hours a week, while a further 30
per oent. are not employed for more than 54 hours a week.

2. According to the Indian. Railways (Amendment) Act, 1930, a railway
servant whose employment is essentially intermittent is subject to certain
exceptions, not permitted to be employed for more than 84 hours in any week.

3. The Washington (Hours of Work) Convention adopted by the Inter-
national Labour Conference lays down for British India the principle of a
60-hour week. Its application to Railways is limited to such branches of rail
way work as may be specified by the competent authority.

4 and 5. The provisions of the Indian Railways (Amendment).Act, 1930-
in the matter of the grant of weekly rest to railway servants, are beu}g stnc_tly
applied on the North Western and East Indian Railways and to an increasing
extent on other Class I Railways. The Indian Railways (Amendment) Act,
1930, and the Railway Servants’ Hours of Employment Rules, 1931, will be
applied to other railways as quickly as financial circumstances permit.

DEVELOPMENT OF HORTICULTURE.

8. Tue HonouraBLE Mr. JAGADISH [CHANDRA BANERJEE:
1. Will Government be pleased to state what they have done to develop
Horticulture in India ?

2. Is it a fact that the Bengal Government has put up a scheme to the
Imperial Council of Agricultural Research for the development of Horticulture
in Bengal ?

3. Will Government be pleased to lay on the table a copy of that
scheme ¢ . ]

. Tre HoNourasLe Mr. R. LITTLEHAILES: 1. The Imperial Council
of Agricultura! Research has recently appointed a Fruit Committee to sift
schemes of fruit research for all-India and to make proposals. The Committee
will ineet during the next session of the Advisory Board of the Imperial Council
of Agricultural Research to be held about January, 1932.

2and 3. Yes. A copy each of the two schemes received from the Govern-
ment of Bengal is placed on the table. '

P;opoaal for the appointment of a.Horticultural Officer in Bengal.

For several years the Bengal Agricultural Department has been endeavouring t‘:
develop fruit culture in the Darjeeling district. Owing to shortage of funds this wor]
has necessarily been limited but, even so, the results obtained have indicated t.hat frul::
culture in the district has a promising future. Varieties of oranges and pineapp
introduced have not only been taken up by local cultivators, but are to be found in ll_e
neighbouring states of Sikkim and Bhutan. The cultivation of peacheg and plums i8
extending, whilst a pear, one of many introduced, is bearing high class fruit.

It is now proposed that a Horticultural Officer be appointed to determine the kings
and varieties suited to the Eastern Himalayas, and to investigate problems of shoot a
root pruning, manuring, propagation, etc.

Land and office accommodation is available on the Kalimpong Farm.

1t is proposed that the pay of officer should be Rs. 250—20—33G per mensem with a
Field Assistant on Rs. 50—2,8—60 per mensem. There will be no initial expenditure.
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oiTe ‘ First  Seiomd Third  Fourth  FifetM
* year. year:  year.  jesr. year:

Res. Re. Rs. Rs. Ra.

Horticultural Oficer 3000 3,240 3480 3720 3,960
Mo Assibtant © .. . "800 630 660 - - ' 680 ‘720
Peon . 180 180 180 133 :%g
Chemicals and upparatus . 100 100 - 100 1

8ésds, manures and nnplemehts 2,500 2,500 2,500 2,500 2,500
* Babéur .. . 720 720 720 720 720
Travelling allowance .. 1,000 1,000 1,000 1,000 1,000

8,100 8,370 8,640 8910 9,1?3‘

Rs. 43,200

RaAMNA (Dacca), :
( ) ROBERT S. FINLOW.

The 16th April, 1931.

Proposal for the establishment of a Horticultural Station on the plains of Bengual.
The Royal Commission on Agriculture emphasised the great importance of research

on fruit in India because fruit, whether grown on an orchard basis or as a subsidiary crop,
is a potential source of revente to the culfivator. '

A scheme for the establishment of a Horticultural Station on the plains of Bengal
was submitted to and approved by the Government of Bengal as long ago as 1922, but
owing to lack of funds it has never been possible to commence work.

The districts of Malda, Murshidabad and Nadia are famous for mangoes and litchis.
Phere are numbers of varieties, some with local reputation whilst others are known all over
India. It is desirable not only to examine these varieties with a view to determinimg thieir
value from the point of view of palatability and yield but to experiment on methods of
culture including cultivation, pruning and propagation.

Apart from mangoes and litchis, there is great scope for :he introduction of improved

- of guavas, custéird apples, thahgdsteens, citrus frads, ete. Owing to financial
gency the Governmenrt of Bengat is unable to allot funils for the development of fruit
ouitare and it is oped that the scheme may be subsidised by the Imperial Council.

Itis pr that the station be in charge of an officer on Rs. 250—20—330 per men-
sem with a Field Aesistant on Rs. 56—2/8—00 per mensem and a clérk on Rs. 30 per
mensem. Provision is also made for peons and malis.

Land wilt be provided By the Governrient of Bengut ad Krishnagar in the district of
Nadia. The Government of Bengal is not, howéver, at present in a position to provide
other capital expenditure. The Horticultural Officer and clerk can reside in the town of
Krishnagar, but the Field Assistant must be resident on the station. Quarters must alse
be provided on' the station for mafs Rnd coslies.

The estimsted oost will be—

Non-recurring.
Ras.
Laying out and féncing e 5,000
Field 1aboratory and office .. o 5,000
Quartérs for Field Assistant .. .. 3,000
Quarters for malis, peons and coohee . 2,400
Bullock shed .. .. .. 1,600
Pottery shed . .. .. 250
Bullocks, six pairs .. .. .. 1,500
Implements and apparatus .. .. 1,000

19,150 -
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Recurring.

First Second  Third Fourth  Fifth

year. year. vear. year. year.

Rs. Rs. Rs. Rs. Rs,
Horticultural Officer .. 3,000 3,240 3,480 3,720 3,980
Field Assistant .. .. 600 630 660 690 790
Clerk .. . .. 360 360 360 360 360

House rent—

Horticultural Officer .. 300 300 300 300 300
Clerk .. = .. .. 60 60 60 60 60

2 Peons .. .. 312 312 312 312 312
4 Malis .. . 720 720 720 720 720
Feed of cattle .. .. 1,500 1,500 1,500 1,500 1,600
Contingencies .. . 1,000 1,000 1,000 1,000 1,000
Travelling allowance .. 1,000 1,000 1,000 1,000 1,000

9,812 10,082 10,362 10,622 10,892

- —
v

Rs. 51,760
ROBERT S. FINLOW.

RaMNa (Dacca),
The 16th April, 1931.

APPOINTMENT OF A ToBacco EXPERT.

9. TaE HonouraBrE Mr. JAGADISH CHANDRA BANERJEE:
1. What are the functions and personnel of the Imperial Council of Agricul-
tpral Research ?

2. What agricultural schemes has this Council advanced during the year
1929-30 and with what result ?

3. Is it & fact that this Council has been considering the desirability of
#ppointing a tohacco expert for the whole of India ?

) 4. If so, will Government state the functions of this officer and where it is
intended to post him ?

THE HoNoUuraBLE Mr. R. LITTLEHAILES: The functions of the
Imperial Council of Agricultural Research are set out in paragraph 2 of its
Memorandum of Association, an extract of which is placed on the table. The
Council consists of two parts, namely, the Governing Body and the Advisory
Board. A list showing the personnel of each part is laid on the table.

2. A statement showing the agricultural schemes sanctioned by the
Imperial Council of Agricultural Research during 1929-30, with information
as to the results, is placed on the table.

3 and 4. A scheme has been received from the Government of Bengal
recommending inter alia the appointment of a cigar-curing and blending expert
for India generally and specially for Madras, Bengal and Burma. The scheme
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wag considered by the Advisory Board of the Council at its meeting held in
June last and one of the points discussed was the province in which the expert,
if appointed, should be stationed. No decision has yet been taken ; as other
provinces are also interested in tobacco research they have been invited to
submit similar schemes and on receipt of them the question' of frammg & co-
ordinated scheme for all-India will be considered. -

Memorandum of Association of the Imperial Council of Agricultural Research.
* * * * * * * * _" * *

2. The objects for which the Imperial Council of Agricultural Research is established
are :i—
(a) To aid, develop and co-ordinate agricultural and veterinary research in India
by promoting scientific (including technological research), instruction and ex-
frene periments in the science, methods and practice of agriculture (including
the marketing of agricultural produce) and by promoting veterinary research
and instruction in veterinary science, by the diffusion of useful information
and by such other means as appear calculated to develop agricultural and
veterinary research.

(b) To act a8 a clearing house ef information not only in regard to research but

also in regard to agricultural and veterinary matters generally.

(c) For the purposes of the Society to draw and accept and make and endorse
discount and negotiate Government of India and other promissory notes,
bills of exchange, cheques or other negotiable instruments.

(d) To invest the funds of, or money entrusted to, the Society upon such securities
or in such manner as may from time to time be determined by the Governing
Body and from time to time to sell or transpose such investments.

(¢) To purchase, take on lease, accept a8 a gift or otherwise acquire, any land or
building, wherever situate in India, whwh may be necessary or convenient
for the Bociety.

{J) To construct or alter any building which may be necessary for the Society.'
(g) To sell, lease, exchange and otherwise transfer all or any portrion of the pro-
perties of the Society.

(k) To establish and maintain a research and reference. library in pnrsuanoa of the
objects of the Society with reading and writing rooms and to furnish the same
with books, reviews, magazines, newspapers and. othet ‘publications.

(4) To do all other such things as the Society may consider necessary, incidental
or conducive to the attainment of the above objects,
IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.
The Governyng Body.
1. The Honourable Member of the Council of His Excellenéy the Governor Genersl
for the time being in charge of the portfclio of Agriculture. Chairman (ex-officio). R
2. The Principal Administrative Officer of the Council nominated by the Government.
of India. Vice-Chairman (ez-officio).
The Ministers of Agriculture for the time being or the members of the Govemor’s
Executive Council in charge for the time being of the portfolio of Agriculture in
o 3. Madras.
- 4, ﬁombﬁy.
7 . Bengal.
"« ¥ **4, United Provinces.
+"7* .- The Punjsb.
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8. Burma.

9. Bihar and Orisea.
10. The Central Provinces.
11. Assam.

12. The Hononrable Sir Frank Noyce, Kt., C.S.I.; C_;B.E., LC.SS., Secretary t> the
Government of India, Department of Education, Health and Lands.

13.* A member elected by the Council of State.
Two members-elected by the Legislative Assembly.
14.] Maulvi Muhammad Shafee Daoodi, M.L.A.

15. | Lala Hari Raj Swarup, M.L.A.

16. Sir Joseph Kay, Kt., Representative of the Associated Chambers of Commerce
of India and Ceylon. o

17. Walchand Hirachand, Esquire, Representative of the Federation of Indian Cham-
bers of Commerce and Industry.

Two members of the Advisory Board elected by the Board.
18.) K. Hewlett, Esg., 0.B.E., Principal, Veterinary College, Bombay.
19.

Assam.

20. The Revenue Member of His Exalted Highness the Nizam’s Executive Council,
‘Hyderabad, Deccan.

21. The Member in charge of Agriculture, Mysore Executive Council, Bangalore.
Mr. M. S. A. Hydari, I.C.8., Secretary.
The Advisory Board.

. The Vice-Chairman, Imperial Council of Agricultural Research. (Chasrman).

2. The Agricultural Expert, Imperial Council of Agricultural Research.

3. The Animal Husbandry Expert, Imperial Council of Agricultural Research.

4. The Director, Imperial Institute of Agﬁcultural Research, Pusa.

5. The Director, Imperial Institute of Veterinary Research, Muktesar.
":%"" . The Director, Indian Institute of Science, Bangalore.
7
8
9

P. H. Carpenter, Esq., Chief Scientific Officer, Indian Tea Association, Tocklai,

Pt

. The Director of Agriculture, Madras.
‘8. The Director of Agriculture, Bombay.

. The Director of Agriculture, Bengal.
10. The Director of Agriculture, United Provinces.
11. The Director of Agriculture, Punjab.
12. The Director of Agriculure, Burma.
13. The Director of Agriculture, Bihar and Orissa. )
14. The Director of Agriculture, Central Provinoes.
15. The Director of Agriculture, Assam.
16. The Director of Veterinary Services, Madras. PRI SN
17. K. Hewlett, Esq., O.B.E., Principal, Veterinary College, Bombay. :. N ’;‘_-74; i
18. The Director, Civil Veterinary Department, Bengal.

AL

Agee . o
* The Council of State has been asked to elect a representative vice the Honousable
8ir C. P. Ramaswami Ayyar, K.C.I.E., who ceased to be.a member of the Governing Body
on his ceasing 0 be a member of the Council of State.
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19. The Director, Civil Veterinary Department, United Provinces.
20. The Director of Veterinary Services, Punjab.

21. The Director of Veterinary Services, Burma.

22. The Director of Civil Veterinary Department, Bihar and Orisea.
23. The Director of Veterinary Services, Central Provinces. -

24. The Superintendeat, Civil Veterinary Department, Assam.

25. W. Robertson-Brown, Esq., Agricultural Officer, North Wess Fronsier Province,
representing minor administrations under the Government of India.

26. A. D. Blascheck, Esq., Inspector General of Forests, Dehra Dun, representing
Forest Research Institute, Dehra Dun.

27. G. K. Devadhar, Esq., M.A., C.I.E., Representative of the Co-operasive Movo-
ment.

28. The Secretary, Indian Research Fund Association (representative of $he Indian
Research Fund Association).

29. Dr. N. N. Gangulee, B.Sc., Ph.D., C.L.E., Khaira,
Professor of Agriculture, Calcutta University. v
*30. Vacant. Representatives of the In-
31. C. T. Mudaliyar, Esq., F. L. 8. ter-University = Board,
32. Dr.L.K. Hyder, B. A, Ph.D., Professor of India.
Economics, Aligarh Muslim University , Aligarh.

33. P. H. Carpenter, Esq., Chief Scientific Officer, Indian Tea Association, Togklsj,
Assam (representative of the Indian Tea Association and the United Planters’ Association
of Southern India).

34. S.D.Saklatwala, Esq., Vice-President, Indian Central Cotton Committee, Bombay
(representative of the Indian Central Cotton Committee).

35. The Director of Veterinary Services in India, Simla.
36. The Chief Publicity Officer, Indian State Railways.

37. 8. M. A. Shah, Esq., Superintendent, Civil Veterinary Department, North West
Frontier Province, Peshawar.

38. The Chief Agricultural Officer, Sind.

39. The Director of Agriculture, His Exalted Highpess the Nizam’s Government,
Hyderabad, Deccan.

40. The Director of Veterinary Department, His Exalted Highness the Nizam’s Gov-
ernment, Hyderabad Deccan.

41. The Director of Agriculture, Mysore State, Bangalore.

42. The Superintendent, Civil Veterinary Department, Mysore State, Bangalore.
Mr. M. 8. A. Hydari, 1.C.8., Secretary.

Statement of the agricultural schemes sanctioned by the Imperial Council of Agriculiural
Research during the year 1929-30 with information as to resulis. d

Ra.
(1) Grant to Shahjahanpur Research Station for a detm]ed examination
of new seedling canes .. .. 6,000
(#¢) Grants of Rs. 8,000 each to United Provmces, Bihar nm‘l Orisss
and Punjab for experiments in the designing of a satisfactory
small power sugarcane crushing mill,

* Steps are -bemg taken to fill up the vacancy.
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.(#4) Grant to Deccan University for research work on the Mechanical
um.lysls of soils and for 1nvest1gatlons on the assimilation of

nitrogen by the rice plant .. 24,000
(3 years).
(tv) Grant to Dr. K. C. Mehta, Professor of Botany, Agra College, Agra,
for investigation of the cereal rusts of wheat and barley .. 45,000
(3 years).

(v) Grant tothe Harcourt Butler Technological Institute, Cawnpore,
Rs. 1,25,000 (non-recurring) for the provision of an expenmental
sugar plant at the Institute and Re. 20,000 per annum recumng
for 5 years for the maintenance of the plant .. 2,25,000
(b years).
(vs) Deputation of a Chemist to Bhopal to test Khan Bahadur Hadi’s
open pan process of manufacturing sugar .. .. 1,500
(vit) Grant to Professor P. Parija, Ravenshaw College, Cuttack for
research work on water Hyacinth .. .. 5,826-6-0°

Schemes Nos. (¢) and (i5) though sanctioned by the Councll in 1929~30 were actually
commenoced in 1930-31 and reports on the results thereof are awaited. Those numbered
(#48), (#v) and (v) extend over a period of years and are still in progress. It is, therefore,
premature to say anything about their results. As regards item (vs) the Chemist's report
bas been received and the results obtained have also been tested under commercial condi-
tions at Bilari. The report on the latter tests is under consideration. Lastly, in regard
to item (vit) an interim report has been received which shows that further investigation is
necessary before final conclusions can be arrived at ; it has, therefore, been decided to con-
tinue the work for another year.

GRANT BY THE IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH TO THE DAcca
UNIVERSITY FOR AGRICULTURAL RESEARCH.

10. TeE HonouraBre Mr. JAGADISH CHANDRA BANERJEE:
1. Is it a fact that the Imperial Council of Agricultural Research has
granted a lump sum of money to the Dacca University for agricultural
research ?

2. Will Government be pleased to state the amount of this sum ?

3. Will Government be pleased to make a statement as to the work
already done in this connection by the Dacca University ?

4. Is it a fact that the Dacca University has asked for a fresh grant on the
subject from the Imperial Council of Agricultural Research ?

Tae HoNouraBLE MR. R. LITTLEHAILES : 1. and 2. Yes. The Im-
perial Council granted the Dacca University in 1930 a sum of Rs. 24,000 spread
over a period of five years on account of staff and Rs. 6,518 on account of
apparatus, etc.

3. A copy of the report of the Agricultural Research Section of the De-
pall)'rment of Chemistry, Dacca University, for the year 1930-31 is laid on the
table

4. Yes.

Report of the Agricultural Research Section of the Department of Chemistry, Dacca University,
for the year ending the 315t March, 1931.

DzrarLep RgzroRrr.

. General.—]I joined my appointment on lat June, 1930. The Senior Assistant Mr. P. K.
De and the Junior Assistant Mr. J. N. Chakraborty joined their respective appointments on
11th August, 1930.

M40CS B
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On 25th May, 1930, i.c., before I actually joined my appointment, I submitted a list
of apparatus to the Head of the Department of Chemistry for favour of transmission to
the Imperial Council of Agricultural Research through the Provincial Research Committee
for approval and sanction of necessary cost. The list was approved by the Provincial
Committee and finally by the Imperial Council with some modifications. Unfortunately
however the University did not receive the money for making necessary purchases until
December 1930. The progress of work during the period under review was therefore
greatly hampered for want of apparatus, etc., and also for want of a pot culture house. It
may be mentioned here that during the first two months I had to go to Tejgaon to work in
the Government Research Laboratory since no proper facilities for the type of work needed
to be carried out were available here. After the Assistants were appointed in August, work
was begun in this laboratory. Some fittings had to be made in the laboratory during the
month of October which took over three weeks. This impeded the progress of work
considerably. Again the want of a fume cupboard where Kjeldahl digestions could be
carried out satisfactorily was felt from the very beginning and it was after the receipt
of grant from the Imperial Council of Agricultural Research that I could find mioney for
the construction of a proper cupboard which has just been completed. A pot culture
house is also on its way to completion now. Orders for apparatus necessary for our works
have been placed soon after the receipt of the grant from the Research Council. When
these have arrived the progress of work is expected to be more rapid. I should like to
mention here that we want another room very badly. At present there is not even enough
space for our ordinary routine works and consequently it will be impossible to find room
to work with the microscope, incubator and other apparatus which are expected shortly.

A note on the lines of work which this section proposed to follow was drawn p and
shown to the Director of Agriculture, Bengal, for criticism, who fully approved it. A
summary of this note was forwarded to the Registrar of the University for favour of com-
munication to the Imperial Council of Agricultural Research in August 1930.

In conclusion, I want to express my thanks to Messrs. Finlow and Carbery, the
Direotor of Agriculture and the Agricultural Chemist, Bengal, for trying to help me in
every possible way whenever I approached them for advice, for experimental plots to be
placed at my disposal or for the purpose of borrowing apparatus, etc.

ASHUTOSH SEN,

Research Fellow in Agricultural Chemistry, Dacca University.
The 4th April, 1931.

Details of work done by Dr. A. T. Sen, Research Fellow in Aqricultural Chemistry,, Dacca
University, in collaboration with Messrs. P. K. De and J. N. Chakraborty, Senior and
Junsor Assistants.

1.—Mechanical Analysis of Lateritic Soils.

- It was proposed to try at first a few existing methods of mechanical analysis on a
number of lateritic soils with a view to find which gave the maximum dispersion without
being drastic and without consuming undue time and labour. On the existing methods the
one revised by A. E. A. (England) in 1928 now known as the International pipette method
has been very widely adopted. The dispersion of soil in this method is effected by a pre-
liminary treatment with HoO5 to remove organic matter followed by an acid treatment to
destroy carbonates and finally by shaking a suspension of the treated soil made alkaline
by ammonia. Since tropical soils contained very little organic matter, it has been suggest-
ed by many that H5O, treatment was unnecessary for such soils. The peroxide treatment
has therefore been omitted while using this or other methods in this laboratory. A number
of people, however, object even to the acid treatment and notably amongst them are Dr.
Joseph and Dr. Puri who advocate the use of NaoCOg and NaCl (with little NaOH) res-
peoctively as the dispersing agent. The clay in the soil is thus converted into Sodium clay
which both these authors claim, and rightso, to be far more easily dispersible than
Ammonium clay., The two methods will be termd Nas CO3 and NaCl methods.

As'regards the division of soil into fractions the Atterburg scale has now been univer-
sally adopted which is as follows : —

Coarse sand 2-0 mm. to 0-2 mm,,
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Fine sand 0-2 mm. to 0-02 mm., silt 0-02 mm. to 0-002 mm. and clay below 0-002
mm. This scale in grouping the fractions was also adopted in this laboratory.

In the International and NaCl methods the pipette technique is employed to obtain
the silt and the clay fractions. Dr. Joseph, however, finds the technique unsuitable for
Sudan soils which refuse to disperse completely at one operation. He, therefore, advocates
the extraction of clay and silt by sedimentation. The repeated treatments involved in the
latter process further disperse soil particles not fully dispersed in the first operation.
But the principal objection to analysis by sedimentation is that it takes considerable time
to be completed, so that unless it is found absolutely necessary the rapid pipette technique
should be adopted wherever possible. When this work was going to be begun in this section,
mechanical analyses of a few typical Bengal soils including a lateritic soil from Dacca were
being conducted at the Agricultural Chemist’s Laboratory at Dacca, using the 1908 sedi-
mentation. the NagCOy sedimentation and the International pipette methods. Con-
sequently it was decided to postpone the trial of Na;CO3 method until results of these
analyses were available. Meanwhile analyses of a number of samples of Dacca soils were
begun by the International and NaCl methods. The results of complete analysis of six
of them are given on the next page. :

It is evident from the table that in four out of six cases both methods gave equal
amounts of clay while of the remaining two cases the International method gave once one per
cent. more and once one per cent. less clay than that given by the NaCl method. Again,
the average differences in the amounts of silt and fine sand obtained by the two methods are
not very much larger than the standard errors. It is clear, therefore, that both methods
dispersed the soil more or less to the same extent. There was of course some loss by solu-
tion as a result of acid treatment in the International method. This loss was found to
average at 1-3 per cent. for the above samples. If the average of the total percentages
of the various fractions (last column) obtained by the two methods is caloulated, it will be
found to be 96-1 per cent. for the International and 97-3 per cent. for the NaCl method
respectively. The lower value for the International method is obviously due to the loss
by solution. Apart from the defects the International method appears to be as suitabie
as the NaCl method for Dacca soils.

TABLE 1.

Various fractions as percentages of air-dry soil by the International and NaC1 methods.
Clay. Silt. | Finesand. |Coarsesand. | Total.
Sample from—
Inter. [NaCl. {Inter. |[NaCl.[Inter. |NaCl. |Inter. [NaCl. |Inter. [NaCl.
1. Khoskhana, Dacca 22-3 | 22-3 | 81-5 | 31-7 | 38-2 ( 36-1 | 2-8| 3-3 |94-8 | 93-8
2. Ditto 24-3 | 24-2 | 32-2 338360361 27| 2:9|95-2]|97-0
3 Ditto 25-3|25-4|31-4 |33-4|359|36-2| 2:8| 3-1]95-4]980
4. N. Hazi, Dacca 18-4 | 17-4 | 27-6 31-3- 38:2 (36-8 | 10-4 | 11:3 | 94-6 | 96-8
5. Ditto 18-4 | 18-8 | 32-7 | 34-1 | 38-1 [ 36-5| 9-6| 9-8| 98-8 | 99-2
6 Ditto 169 | 18-2 | 32-8 | 32-5 | 37°7 | 37°7]|10°6 | 110 | 97°9 | 99-4
Average difference
between Interna-
tional and NaCl
results 0-45 1-35 1-09 0-43
Standard error +0-62 +1-01 i—_0-71 i0-19

B2
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To avoid fluctuations in temperature effecting the results a thickwalled air-tight
wooden box was used in which the suspensions were allowed to stand for the requisite
number of hours before clay frections were pipetted. When the room temperature cha.nged
by 5 degrees the temperature inside the box altered by less than one degree. The slight
variation in temperature did not affect the result. This was because 70 per cent. of the
clay in the Dacca soils have diameters below -001 mm. Further, a longer period of shaking
in the International method and also 24 hours’ shaking in the NaCl method were employed
without consequent gain in the amounts of clay and the silt fractions. Obviously the maxi-
mum smount of dispersion possible by either method was obtained by the prescribed treat-
ment for each.

Next complete analyses of 18 samples of lateritic soils and sub-soils from the districts
of Sonthal Parganas and Hazaribagh in Bihar were made using the NaCl method. Most of
these samples were taken from paddy fields but one sample was collected near the
side of a hill where laterisation had taken place in situ and the granulated structure
of the soil 50 common to laterites was clearly evident. After examination of the
results of analysis, four samples were selected which were considered typical of the
different parts of the two lateritic districts. These four samples were then analysed
again by the International and the NayCO; methods using the pipette technique
in the latter case. Since NagCOg would come into the clay fraction, the theoretical
smount of NagCO3 presentin 20 c.c. of the pipetted volume wasdeducted from the
weight of the evaporated amount to give the actual weight of clay. An error is
introduced in this way since the H ions exchanged for Na ions will cause some loss of
carbonic acid during evaporation. This loss, however, is small and therefore
negligible in the case of lateritic soils. Besides the International and NasCO3 methods. &
new method which will be termed NaOH method was tried. 1In this method 10 c.c. of N/10
NaOH were added to a suspension of 20 gms. of soll in 100 c.c. water (about 7 to 8 c.c.
were found to make the suspension alkaline to phenolpthalein). The mixture was stirred
by means of a glass rod for about 5 minutes and then transferred into a stoppered bottle
and shaken overnight with about 500 c.c. of water. The suspension was then made up
to two litres after separating the coarse sand and the usual pipette technique was adopted.
If in the Nag(CO3 and NaCl methods the primary intention was to convert the clay into
Sodium clay, the NaOH method would very likely do the same. As a start treatment
with stronger concentrations of NaOH was avoided for obvious reasons. The concentra-
tion used was the same as that in the NaCl method where NaOH is added after removing
the excess salt by washing. In the NaOH method, therefore, two operations are saved,
viz., the treatment with NaCl and the subsequent washing of excess salt for which extra
care has to be taken especially towards the end to avoid peptisation. In addition to the
four Bihar soils, two Dacca soils were analysed by the Na;CO3 and NaOH methods. Com-
plete analyses were made in all cases in order to check the figures for the clay and the
silt fractions by finding the total. The clay and silt fractions are given on the next page.

It is evident from the figures that the NaOH method failed to disperse the soil to the
same extent as did the Internativnal or the NaCl methed. Probably the amount of alkali
added (10 c.c. of N/10 NaOH) was too small to convert all the clay into Sodium clay.
Further trial with the dispersion is now in progress using alightly higher concentrations
of the alkali that will not unduly react with soil constituents effecting loss of silica by
solution. It may be of interest to mention here that in the Technical communication
No. 17 of the Imperial Bureau of Soil Science a copy of which has just reached this labo-
ratory, one finds that Professor Robinson had proposed the use of NaOH in place of
Ammonia in the International method. He observed that the method thus modified gave
the best results. In this laboratory it was also thought at first to introduce this modi-
fication in the International method, but in view of the prevailing diverse opinion on the
desirability of an acid treatment in the mechanical analysis of soils and also in view of the
fact that cementing materials such as CaCOj are generally present in lateritic soils in very
small quantities, it was decided to omit the acid treatment in the NaOH method. Pro-
fessor Robinson, however, used NaOH eight times more than the quantity used to disperse
the soil in the NaOH method.
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TABLE ‘I1.
Clay and 8ilt as percentages of air-dry soil obtained by different Wa.

Percentage of clay by— Percentage of silt by—

Soil from—
Inter. [NaCl. | Na;COg| NaOH. | Inter.| NaCl.| NayCOy| NaOH,

1. Khoskhana Dacca | 26-3 | 26-4 22-0 21-4 | 31-4] 334 36-4 381
2. N. Hazi, Dacca, .. [ 184 | 18-8 15-8 16-7 | 32-7 | 34°1 37-7 37-8

3. Giridih 1, Hazari- | 21°2 | 218 | "14°4 17-21 8-2| 9:5 145 13-4
bagh.

4. Giridih 5, Hazari- | 30-3 | 35-0| 26-9| 29-4|12:5|11-6]| 161| 145
b&gh. 1

5. Deoghar11,S.P.  21°1 | 21-3 188 19-8 1 15-3 | 16-9 18-4 17-8

6. Deoghar 15, S. P. 29-2 | 31-1 27-1 29-1 | 12-6 | 13-2 15-9 220

What, however, appears to be very striking in the results given in the preceding table
is the fact that the dispersion effected by the NagCOj3 treatment was the minimum. The
amount of Na,COg used was sufficiently large to convert the whole of the clay into sodium
clay. Dr. Joseph‘s apprehension, therefore, regarding the maximum dispersion at one
treatment appears to be justified. Accordingly analysis of the above soil samples are
being made again by the Na;CO5 method but this time using the sedimentation technique.

In two out of the four Bihar soils more clay was obtained by the NaCl than by the
International method. Tt is probable, therefore, that with different kinds of lateritio
soils extent of dispersion by the two methods will be different. Attempt is being made
to secure through the Director of Agriculture, Bengal, a number of samples of lateritic
soils from all over India. When these have been received and various methods with
modifications have been tried on them, it may be possible to'suggest a method that
would be suitable for all kinds of lateritic soils in India. ‘

2.—The Problem of Netrogen Supply to Rice Plants.

In an investigation of this kind it is essential to know first of all the cycle of changes
that take place in the various nitrogen compounds in paddy fields. Accordingly estima-
tions of total nitrogen, ammontia and nitrate in some of the rice fields in the Dacca Gov-
ernment Farm are being made at different periods from middle of June 1930 onwards.

Method of estimating total nitrogen in soil.

Kjeldahl method or one of its modifications is generally used wheh the soil contains
ne nitrogen. When nitrates are present in appreciable amounts precautions are taken
to arrest. the nitric acid which otherwise will volatilise away thus giving a lower value for
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nitrogen. The following three known methods which give total nitrogen including nitrate
have been tried and were found to be equally efficient :—

(1) Combination of Ulches and Kjeldahl method as suggested by Bristol and
Page.

(2) Davisson and Parson’s method.

(3) Ralicylic acid method, A. 0. A. C.

In the salicylic acid methcd, thiosulphate has been found to be a more suitable
reducing agent than zinc. Moreover, when zinc is used, and excess of alkali h.as to be
added in subsequent operation to dissolve the precipitated Zn(OH),. Bal's modified me-
thod, viz., treating the soil with water to prevent the cementation of heavy particles during
digestion was also tried but found to give no higher results, thus indicating that there

is no possibility of soil particles being cemented during digestion in the case of Dacca
eoils. .

But in the routine work with rice soils it has been found unnecessary to adopt any of
the above methods, Kjeldahl and Gunning method giving equally good results. The
reason for this is that rice soils contain no nitrate during the water-logged period and even
in dry seasons (up till the writing up of this report) samples containing more than 4 p.p.m.
of nitric nitrogen have not been found. Even if it is assumed that the whole of the nitric
nitrogen is lost during digestion, the value for total nitrogen will be lowered by 4 p.p.m.
thus giving an error which is very smaller than the error due to the inherent defects of the
method. Of the three methods stated above, the first two are treublesome and laborious
while salicylic acid method is the easiest, although the latter cannot arrest nitric acid
quantitatively in presence of sufficient moisture. The salicylic acid method, however, was
finally adopted as it arrests at least a part of nitric nitrogen and also because the digestion
is quicker in this than in the Kjeldahl and Gunning method. Whether the rapidity in
digestion is due to the catalytic action of sulphur formed or to the additional amount of SOg
evolved by the action of Hy SO, on thiosulphate is not known at present. Work, however,
is in progress to find an explanation for this. In case the nitric nitrogen increases after-
wards, the method of determining total nitrogen will be modified accordingly.

Seasonal changes of total nitrogen in soil.

Three plots,{North Hazi-low, Khoskhana Byde and South Ravina, were selected in the
Government Farm at Dacca. All these plots are unmanured rice fields, the first two being
cropped and the latter uncropped. Soil samples were brought periodically from the three
plots for estimation of total nitrogen. Since the effect of air-drying on the nitrogen content
of these soils was not known it was decided to determine total nitrogen both in the first
samples and also when they were dried in air. In order to be able to get an idea of the pos-
gible error involved in the determination, the latter was always carried out in duplicate.
From the differences between the duplicate results the standard error of experiment was
calculated and found to be 12 p.p.m. for soils containing nitrogen from 900 p.p.m. to 1,500
P-p:m. of dry soil. By trial it was found that the samplying error was minimum when soils
from three or more holes (0’-6”) taken at random from the plot were mixed together. The
difference between the nitrogen figures for two such composite samples taken on the same
day from a plot was not greater than the difference between the duplicate figures of each
sample. Inspite of this two composite samples are being taken periodically from each of the

above plots since that would enable the calculation of the error, if any, due to soil hetero-
geneity. In the following table the results of analysis of the fresh soil samples from the
two cropped plots are given. In the third column of the table the gain of nitrogen in soil
since the date of collection of the first sample is given as pounds per acre assuming that half
acre foot of soil weighs two million pounds.
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TABLE III.
Showing Seasonal Changes in the Nitrogen Content of Rice Fields.

.

N. Hazi low—Unmanured.

Gain of
Total N. in soil
Date. nitrogen in since Remarks.
soil p.p.m.  21-6-1930
as lbs. per
acre.
21-6-1930 .. 925 ..
27-6-1930 .. 910 —30 Aman paddy transplanted on 12-7-1930.
11-9-1930 .. 1,086 322
12-11-1930 1,112 374 Ears of paddy appeared.
11-12-1930 1,008 166 Paddy harvested on 17-12-1930.
9-1-1931 .. 1,016 182
11-2-1931 .. .. 1014 178
6-3-1931 .. . 1,020 190
Khoskhana Byde—Unmanured.
21-6-1930 .. 1,400 ° .
11-7-1930 .. .. 1,433 66 Aman paddy transplanted, 9-7-1930.
12-11-1930 « 1,593 386 Ears of paddy appeared.
15-12-1930 .. 1,567 334 Paddy harvested on 15-12-1930.
16-1-1931 .. . 1,543 286
18-2-1931 .. . 1,491 182
30-3-1931 .. .. 1,507 214

It is evident from the above table that the nitrogen content of soils increases consider
ably under crop, becomes maximum at about the time when the ears of the plants beg{n to
appear and then decreases. Although at the time of writing up this report the total nitro-
gen in either plot is much higher than what it was in June last year, the content may yet
come down during the next two and half months and ultimately become equal to the
original amount.

This large gain of nitrogen in soil at time when a decrease would be expected owing to
the removal of some nitrogen by the crop is rather striking. From the yields of the plots
(which were about 33 maunds of dressed grain per acre), it can be shown thatthe total
amount of nitrogen present in one acre’s entire crop (grain and straw) was about 50 Ibs.
Even if all of this nitrogen came from the soil, the amount would be quite small in com-
parison with the gain and loss in nitrogen which the soil sustains in the course of one
year. Probably this explains why by growing rice year after year for centuries without
adding any manure to the soil it has not been possible to deplete the latter of its nitrogen
content.

1t is difficult to suggest at the moment the cause for the observed gain in nitrogen.
The figures in the above table tend to indicate that the crop itself has something to do
with the gain, otherwise the latter would not stop so abruptly as soon as the crop matured.
If that is so, the results obtained at Pusa claiming the presence of an ansorobic bacteria
in paddy roots capable of fixing atmoshperic nitrogen appear to be well supported. Bqt
there are also other possibilities of fixation in these soils. Unfortunately by the time this
laboratory was bronght into proper working condition, last year’s rice season was over.
Moreover, for want of apparatus biclogical works cannot yet be taken up in hands. It is
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expected, however, that this part of the problem will be thrashed out more fully during
the coming season.

The uncropped plot South Ravina had to be rejected after periodic determinations of
nitrogen were continued for a few months owing to the dxscovery: of bad pa.t.ches of soilin
the plot having extremely variable composition. ~Another plot in East Ravina has been
selected in its place. This plot is divided into two portions one of which is being kept
fallow and the other will be cropped in due course.

Effect of air-drying.

In the course of the periodic determinations of total nitrogen it was found that the
nitrogen content of soil samples changed irregularly when air-dried. In the following
table some of the results obtained are given :—

TasLE IV.
Showing the changes in the nitrogen content of s0il samples when asr-dried.
Total nitrogen in—
Soil samples from— Moisture in  Fresh samples Air-dried  Difference
fresh sample. p.p.m. samples p-p.m.
p.p.m.
1. N. Hazi low .. .. 27-0 925 962 37
2. Ditto .. .. 20-8 1,112 1,167 45
3. Ditto .. .. 188 1,008 996 —12.,
4. Ditto .. .. 11-5 1,016 1,032 16
5. Ditto .. .. 10-2 1,014 1,000 —14
6. Ditto .. .. 16-4 1,020 997 —23
7. Khoskhana Byde .. 33-3 1,369 1,322 —47
8. Ditto .. .. 38-8 1,400 1,334 —66
9. Ditto .. .o 39-4 1,433 1,400 —33
10. Ditto .. . 43-4 1,693 1,435 —158
11. Ditto .. . 40-5 1,567 1,629 —38
12. Ditto . 33-3 1,543 1,510 —33

It is clear from the above figures that during the process of drying certain changes
take place in soil conditions involving loss or gain of total nitrogen. Attempt is being made
to find out the cause for these changes. The work is of obvious importance since rice
fields become practically air-dried in Summer.

Seasonal changes of nitrate and ammonia in sosl.

Both Nitrate and Ammonia (free and saline) were determined in the fresh soil samples
which were collected periodically for the estimation of total nitrogen. For nitrate Phe-
noldisul phonic acid method was used and for ammonia McLean and Robinson’s method
was followed.

The nitrate in soil decreased as soon as water was admitted into the field and practically
disappeared when the latter remained submerged for a few days. The reappearance of
nitrate took place only after the surface soil had begun to dry up but the accumulation was
never large. Up till now (i.e., March) maximum amount of nitric nitrogen in the plots
under investigation has not been found to be more than 4 p.p.m. of dry soil. Unless con-
siderable amount of nitrate is formed during the next two months, it appears that the
leaching of nitrate is not a factor in the annualloss of pitrogen in the two plots.

On the other hand ammonia was found to increase when the plots remained submerged
in water and to disappear gradually as the soil dried up. During the water logging period
an average of 15 v.p.m. of ammoniacal nitrogen was preeent in‘thesoil. The amount has
now come down to 5 p.p. m.
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From the figures for nitrate and ammonia in the soil, it appears that ammonia is the
principal subgtance from which the rice plants derive their supply of nitrogen. The meoha-
nism of the produetion of ammonia in water-logged soils is not yet fully understood but &
recent work attributes it to the action of an enzyme (deaminase) of the microflora of the
soil. Studies in this direction, therefore, appear to be profitable and will be undertaken
in this laboratory in due course.

3.—Water Culture Experiments.

These experiments were carried out in the premises of the laboratory building asa
‘separate pot-culture house was not available. The results must therefore be considered as
provisional. These experiments will be repeated in the pot culture house which has just
been completed and it is hoped that more accurate data will be submitted in the next
year’s report.

Influence of reaction on the growth of paddy.

Complete nutrient solution, consisting of a mixture of Ca (NO3)s, KHoPO,, MgSO,,
was prepared using fractional gram equivalent of the substances so as to give one atmos-
phere oemotic pressure. The PH of this solution was 4:8. Other PH’s with the solution
were obtained by adding different quantities of normal KOH solution and in order that
equal amount of potash was present in all, requisite amounts of normal K280,
solution were added to compensate the deficiency. Solutions having the PH’s
4-6, 57, 6:2, 7-0and 8-5 were prepared and taken into two-litre glass jars,
two for each PH. Rice plants (transplanted Aman paddy) which were 7—8 weeks
old were brought from the field and grown in those solutions, one plant to each jar. 5 c.c.
of 0-5 per cent. ferric citrate solution were added from time o time to keep in supply of
iron adequate throughout. It was found that plants thrived best at PH 4-6. On the
other hand it was also found that in solutions having PH greater than 4-6 some pre-
cipitation of calcium and magnesium phosphate took place. Consequently it remains
undecided as to whether the best growth at PH 4-6 was due to the favourable infleunce
of the reaction on the plant itself or to the fact that at this reaction more plant food was
available. Further water experiments will be undertaken during the coming season to
settle this point.

Plant food reqirements of paddy.

The purpose of this investigation is to make a systematic study of the effect of ‘o,ll
the principal food elements on the growth of paddy. The season for Aman paddy being
‘over experiments were tried with Boro paddy using as a start the following nutrient
solutions having one atmosphere osmotic pressure :—

(1) Complete nutrient solutions KHsPO, -+Ca(NOg)s+MgSO, +Fe +B+Mn.

(2) No Iron solution - » » ” B +Mn.
(3) No Boron+Mangenese solu-

tion .. .. ’ ’ ’ Fe
(4) No Ca, Mg+Psolution .. NH,NO; +K,S0,  +Fe +B Mn.
(6) NH,NO; for nitrogen .. KH,PO, +NH,NO; +MgSO, +CaSO, +Fe+_fm

(6) (NH,),80, for nitrogen .. The same as (5) but using (NH,)3SO, in place of
NH NO;.

Note.—The concentrations of Boron and also of Manganese in'the above solutions
were 4 p. p. m.

Boro plants which were about 8 weeks old were brought from the field and placed in
the above solutions contained in two-litre glass jars, two for each solution. Except in
the no iron series 5 c. c. of 0-5 per cent. ferric citrate were added to the solutions from
time to time to keep the supply of iron adequate throughout.

The folowing obsérvations were made :—

(1) There was fairly satisfactory growth of plants in all the jars except in the no iron
and no Ca, Mg and P series.



34 COUNCIL OF STATE. [16TH SEPT. 1931.

(2) Plants in the no iron series showed distinct signs of iron' deficiency after about

two weeks and in the course of the next few weeks most of the leaves became chlorotio
and half dead. : o '

(3) Plants in the no Ca, Mg and P series did not thrive from the very begmmng and
developed no more roots than what they had when they were brought from the field.

(4) The growth of plants in no B and Mn series was as good as that in other complete
nutrient solutions. :

(5) There was no visible difference in the growth of plants in the three di.ﬁéréli!:- sets
of complete nutrient solutions containing nitrogen as NO3, NH; and NH,NOjg respectively.

(6) Analysiz of the complete nutrient solution containing NH,NOj showed that of
the 105 p. p.m. of each of ammoniacal and nitric nitrogen originally present 25-2 p. p.m. of

ammonia nitrogen and 75°5 p. p.m. of nitric nitrogen were leftin the solution after the
growth of the crop. :

. From the results of the above preliminary experiment it appedrs that rice plants can
thrive equally well when nitrogen is available in the form of either ammonia or “nitrate.
Where both are present ammonia is taken up by these plants in perference to Nitrate.
Furthermore, that iron is an essential element for the growth of rice plants is fully borne
out by the results of the experiment which also show that it is not essential that traces of
Boron and Manganese should be present in the medium for the good growth of rice plants.
Lastly, the result does not support the recently published observation of Gerric in America
that paddy seedlings which have ‘been grown in medium containing the necessary food
elements for four weeks can grow subsequently to maturity in absence of Calcium, Mag-
nesium and Phosphorus. S

NUMBER OF ASSISTANT COMMISSIONERS OF INCOME-TAX IN BENGAL.

11. THE HoXNoURABLE MRr. JAGADISH CHANDRA BANERJEE:
1. Wil Government be pleased to state the number of Assistant Com-
missioners of Income-tax in Bengal ?

2. Will Government be pleased to state the amount of their salaries ?

3. Will Government be pleased to make a statement about the amount
of money that these Assistant Commissioners of Income-tax have spent on
touring in Bengal during the year 1929-30 ? ’

4. Will Government be pleased to state the nature of the work that the
Assistant Commissioners have actually done in Bengal ?

5. Wil Government be pleased to state the number of Income-tax
Officers district by district in Bengal ?

6. Who rantheincome-tax work in Bengal before the creation of the
Income-tax Department ?

TrRE HoNoURABLE Mr. H. DENNING : 1. The sanctioned strength of

Assistant Commissioners of Income-tax in Bengal is 7. But two posts are
vacant at present.

2. Two Assistant Commissioners of Income-tax, Calcutta City—Rs.
1,500—100—2,000.

Four Mofussil Assistant Commissioners of Income-tax—Rs. 1,000—100—
1,500.

Onel. C. S. Assistant Commissioner of Income-tax—Pay in the general line

plus Rs. 200 special pay, subject to the maximum of Rs. 1,750, exclusive
of £30 overseas pay.
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The scale of Rs. 1,500—100—2,000 for the Calcutta posts is personal to
the present incumbents. For future incumbents, the scale is Rs. 1,000—100—
1,500 plus Rs. 250 as special pay. .

3. The amount spent on account of touring done by the Assistant Com-
missioners of Income-tax in Bengal in 1929-30 is—

Rs.

(?) Assistant Commissioner, Cz;léutta .. .. 39110
(%) Assistant Commissioner, Burdwan Range .. .. 1,346
(t7%) Assistant Commissioner, Dacca . Range .. .. 1,945
(t) Assistant Commissioner, Rajshahi Range .. 4,624

4. The Assistant Commissioners disposed of the following number of
appeals in 1929-30 :—

Appeals.
(¢) Assistant Commissioner, Calcutta .+’ .. .. 425
() Assistant Commissioner, Headquarters . 541
(#4%) Assistant Commissio ner, Burdwan Range .. .. 228
(tv) Assistant Commissioner, Dacca Range 471
325

(v) Assistant Commissioner, Rajshahi Range

The above appeals were disposed of by the Assistant Commuissioners
mainly at the Headquarters of the districts in which the Income-tax Offices
are situated. Besides supervising the work of the Income-tax Officers and
Additional Income-tax Officers under their administrative control, the Assis-
tant Commissioners made thorough inspections of the Income-tax Offices
twice every year in the case of almost all offices. The number of days spent

in touring for the above purposes is—

Days.
(7) Assistant Commissioner, Calcutta .. .. 4
() Assistant Commissioner, Burdwan Range 90
(v42) Assistant Commissioner, Dacca Range .. .. 140
(#v) Assistant Commissioner, Rajshahi Range .. 264

5. A statement showing the number of Income-tax Officers in 1931-32,
district by district in Bengal is placed on the table.

6. The Income-tax Departmeﬁt in Bengal was administered by the Gov-
ernment of Bengal.
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{#%) Headguarters

(#%8) Burdwan

() Dacca..

(v) Rajshaki
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CALCUTTA,
Districts.

(1) Caleutta District I (1)
(2) Calcutta District I (2)
(3) Calcutta District IV (1)
(4) Calcutta District IV (2)
(5) Calcutta District IV (3)
(8) Companies Distriet I1
(7) Salary District VA

(8) Ry. and Misc. Salaries
(9) 24-Parganas .-

(1) Calcutta District IT (1)
(2) Calcutta District IT (2)
(3) Calcutta District ITI (1)
(4) Calcutta District ITI (2)
(5) Calcutta District V

(6) Calcutta Distriot VI .
(7) Companies District I
(8) Salary District ITI-A
(9) Central Salaries = ..

(1) Hooghly ..

(2). Howrah .
(3) Midnapur- Bankura
(4) Burdwan-Birbhum
(5) Murshidabad-Nadia
(6) Khulna-Jessore B

(1) Dacca .

(2) Mymensingh

(3) Backergun;j - .

(4) Chittagong .
(5) 'I‘xppemh-Noakhah

(1) Jalpaiguri-Darjeeling
(2) Rajshahi-Pabna .
(3) Dinajpur-Maldah ..
(4) Rangpur-Bogra

(5) Faridpur ..
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L

No. of No. of
I.T.Os. Additional -
I.T. Os.
1 1
1 ..
1 ..
1 1
1 ..
1 4
1 ..
1 .
1 .
9 6
1 ..
1 ..
1 1
1 1
1 ..
1 ..
1 2
1 .
1 1
‘9 ;)
1 ..
1 ..
1 1
1 2
1 1
1 1
6 5
1 1
1 1
1 1
1 ..
1 1
5 . 4
1 "1
1 1
1 e
1 1+1lon
' leave.
1
5 4.
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AIR MAIL SERVICE BETWEEN INDIA AND EUROPE.

12. Tae HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE:
Will the Government be pleased to make a statement regarding the
present arrangements regarding the air mail service between India and
Europe ?

Tee HoNouraBLE Sir JOSEPH BHORE : The Government of India are
not directly concerned with the operation of the air mail service between India
and England which is conducted under an agreement between His Majesty’s
Government in the United Kingdom and Imperial Airways, Limited. I am
not, therefore, in a position to answer the question fully, but for such informa-
tion as can be given, the attention of the Honourable Member is invited to the
reply given in the Legislative Assembly on the 4th September, 1929 to part (b)
of starred question No. 146 by Mr. Gaya Prasad Singh.

ARRANGEMENTS FOR MEDICAL AID TO SICK RAILWAY PASSENGERS.

18. Tee HoNouraBLE MR. JAGADISH CHANDRA BANERJEE:
1. Will the Government be pleased to state if at present there are any
arrangements for rendering medical aid to railway passengers falling sick in
the course of their journey ? .

2. Are the Government aware that passengers falling suddenly sick or
meeting with bad accidents are greatly inconvenienced owing to the want of
medical aid and sometimes run the risk of their lives ?

Tre HoNnouraBLE MR. J. C. B. DRAKE: 1. A First Aid box containing
dressings and other articles required for rendering first aid to the injured is
carried in the brake-van of practically all passenger trains on the principal
railways.

2. Yes. The possibility of medical aid not being immediately available

is incidental to all journeys by railway.

ABOLITION OF THE CREW SYSTEM ON THE EAST INDIAN RALway.

14. TeE HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE:
1. Will the Government be pleased to make a statement regarding the
various Railways on which the crew system prevails for the collection and
checking of passengers’ tickets ?

2. Is it a fact that the crew system was recently abolished on the East
Indian Railway ?

3. If so, will the Government be pleased to state the reasons for such
abolition ?

4. Do the Government consider it desirable to continue the crew system on
the Eastern Bengal Railway ?

THE HoNouraBLE MRr. J. C. B. DRAKE : 1. The crew system for the
collection and checking of passengers’ tickets does not operatc on any railway
at present. On certain sections of the Eastern Bengal, Great Indian Peninsula
and South Indian Railways the crew system now operating is confined to the
checking of passengers’ tickets.
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2. Yes. - y

3. I would refer the Honourable Member to paragraphs 35 to 41, on pages
21 to 25, of the Report of the Committee appointed by the Railway Board to

enquire into the working of the crew system on the East Indian Railway. A
copy of this report is in the Library of the House.

4. This is under consideration at present..

ProvisiON 0oF ACCOMMODATION FOR INTERMEDIATE CLASS PASSENGERS ON
THE EASTERN BENGAL RaiLway.

15. TaE HonNouraBLe Mr. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased to make .a_ statement regarding the number of
intermediate class passengers that travel daily on an average by the various
trains on the Eastern Bengal Railway ?

2. Will Government be pleased to make a statement regarding the
accommodation that is provided for intérmediate class passengers ?

Tue HoNouraBLE Mg. J. C. B. DRAKE : 1. On the basis of the figures
for the three years ending 31st March, 1931, the daily average was 11,987.

2. On the same basis, the number of intermediate class seats provided daily
averaged 14,268.

ANNUAL GRANTS TO THE INDIAN NEWS AGENCY AND THE ASSOCIATED PRESS
oF INDIA.

168. THE HoNoUuraBLE MRr. JAGADISH CHANDRA BANERJEE: 1. Is
it a fact that the Government of India makes an annual grant of money to
the Indian News Agency and the Associated Press of India ? If so, what is
the amount of this grant ?

2. Will Government be pleased to state the purposes for which this
grant is made ? "

3. Do Government grant any money to the Free Press of India? If
not, why not ? .

Tae HoNouraBLE Mr. H. W. EMERSON : 1 and 2. The Government of
India make no annual grant of money to the Indian News Agency and the
Associated Press of India. They pay the Indian News Agency on ordinary
commercial terms for the supply of news telegrams to selected officers. The
amount provided for this purpose during 1931-32 is Rs. 19,000.

3. The Government of India do not subscribe to the news service of the
Free Press as they do not consider it necessary to supplement that of the
Indian News Agency.
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DEvVELOPMENT OF CoTTox GROWING IN INDIA.

17. Tae Hovovmasie Mr. JAGADISH CHANDRA BANERJEE :
1L Will Government be pleased to make a statement regarding the outturn of
.cotton in different parts of India ?

2. Will Government be pleased to make a statement regarding the
number of cotton mills in different parts of India ?

3.. Will Government be pleased to state the quantity of cotton that is
needed for the consumption of these cotton mills ?

4. What quantity is grown in India and where does the rest come from %

5. Will Government be pleased to state what steps the Impeml
Couneil of Agricultural Research has taken to develop cotton—growmg in differ-
ent parts of the country ?

6. Has the Government of Bengal Agricultural Department undertaken
some experiments for developing cotton-growing in the province ?

7. Will Government be pleased to state if the Imperial Council of
Agricultural Research has taken any steps to encourage these experiments ?

Tee HonNouraBLE Mr. R. LITTLEHAILES: 1 and 2. Statements
showing the average outturn of cotton during the last five years and the number

of spinning mills in the different parts of India in 1929-30, are placed on the
table.

3. Just over two and a half million bales.

4. As shown by the reply to question 1, India produces over five million

bales annually ; other cottons used to come from America, Egypt and East
Africa.

5. The Indian Central Cotton Committee, Bombay, and not the Imperial
Council of Agricultural Research, is concerned with cotton. The work done by
the Committee to develop and improve cotton-growing in India is described in a
pamphlet entitled  The Present Position of the Research Schemes of the Indian

Central Cotton Committee ”, a copy of which has been placed in the Library of
the Council.

6. Government believe that the facts are as stated.

7. The Indian Central Cotton Committee has not so far given any financial
help to the Department of Agriculture, Bengal, for work on cotton ; but would
be prepared to consider the question if application were made to it.
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Statement showing the average outlurn of cotton sn different parts of India during the last five

years.
Estimated average
Province or State. outturn 'in bales
of 400 Ibe. net.
Bombay .. .. - . 1,407,000
Central Provinces and Berar .. - .. .. 1,150,000
Punjab .. . .. . .. .. 677,000
United Provinces .. .. .. - .. .. 264,000
Burma .. .. . .. . . 70,000
Bengal .. .. .. . .. .. 21,000
Bihar and Orisea .. .. 14,000
Assam .. .. .. | 15,000
Ajmer-Merwara .. . .. .. o 14,000
North-West Frontier Provinc;; .. 4,000
Delhi . L .. . 1,000
Hyderabad . . .. .. 697,000
Central India States .. .. .. 223,000
Baroda .. .. .. 117,000
Gwalior .. . . - - .. 104,000
Rajputana States - .. 88,000
Mysore oo - .. 18,000
-Total NPV 5,343,000
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Statement showing the number of spinning mills at work in different parts of India during

1929-30.
;
Province or State. e ﬁisup;i.r:ning

Madras .. .. .. 16
Bombay .. .. .. . 164
Bengal .. .. . .. 11
United Provinces .. .. 22
Punjab .. . .. .. 2
Burma .. . - .. 1
Central Provinces and Berar .. .. 11
Ajmer-Merwara .. 3
Delhi .. .. 3
Hyderabad . .. .. 4
Mysore .. . .. 4
Baroda .. . .. .. . 13
Gwalior .. .. 3
Central Indm—Indore . .. 7
Porbandar .. .. .. -
Rajputana-Kissengarh .. 1
Cochin .. .. 1
Bombay States .. .., .. 1
Western India States .. .. 4
Central Provinces State—Rajnandgaon .. 1
French Settlements .. .. .. 3

Total .. 276

*Includes weaving mills in which yarn is also spun.
M 4008 °
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MAINTENANCE OF OFFICIAL QUARTERS FOR MEMBERS OF THE INDIAN LEGIs-
LATURE IN NEw DELHI.

18. Tee HoNouraBie Mr. JAGADISH CHANDRA BANERJEE :
1. Will Government be pleased to state who constructed the official quarters
for the Members of the Legislature in New Delhi ?

2. Will Government be pleased to state who are responsible for their
maintenance ?

Tue HoNouraBLE Sir JOSEPH BHORE : 1. The Executive Engineer,
VIII Project Division, II Circle, Central Public Works Department.

2. The Executive Engineer, New Delhi ““ A >’ Division, II Circle, Central
Public Works Department.

PREVENTION OF ERoSIONS OF RIVERS.

19. Tae HownouraBLe M. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased to makea statement regarding the approxi-
mate damages by the erosions of important rivers in different parts of India
during the year 1929-30 ? : -

2. Will Government be pleased to state the approximate amount of meney
that is involved in these damages ?

3. Will Government be pleased to state if any works of art or valuable
monuments have been destroyed by erosions of rivers during the year 1929-30 ?

4. Will Government be pleased to state if any steps have been taken to
prevent such erosions ? If so, what is the nature of these steps ?

5. What steps have the Government taken to train the rivers ?

Tre HonouraBLE Sik JOSEPH BHORE: 1 and 2. The attention
of the Honourable Member is invited to pages 21—28 of the publication entitled
“India in 1929-30 ” which contain all available information on the subject
of damage by floods in the several provinces during that year. Government
are not in possession of any further information on the subject.

3. No such destruction is known to have occurred.

4 and 5. Matters relating to prevention of erosions and training of rivers
and the steps taken to deal with them are primarily the concern of Local
Governments. No such erosions have been reported by any of the Central
Administrations for which the Government of India is directly responsible.

DaMaGE BY LIGHTNING TO THE BUILDING IN Dacca kNowN As Hossinidalan.

20. Tae HonoURaBLE MR. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased to state the number of buildings and

structures province by province that have come under the operation of
Ancient Monuments Act ?

2. Will Government be pleased to state who are responsible for their
maintenance and repair during the year ?

3. Are Government aware that recently one of the buildings under the
Ancient Monuments Act at Dacca known as Hossinidalan was damaged
by lightning ?
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4. Will Government be pleased to state if this building was provided with
the necessary lightning conductor ?

5. If not, will Government be pleased to state why steps were not taken
to protect the building against lightning ?

Tae HoNourABLE Mr. R. LITTLEHAILES : 1. Astatement giving]the
necessary information is placed on the table.

2. The Archwological Department of the Government of India.

3. Yes, but the building is not a protected monument under the Ancient
Monuments Preservation Act, 1904,

4 and 5. The Government of India have no information.

List of the protected ancient monuments accepted for maintenance by the Central

Government.

Burma .. .. .. .. .. 92
United Provinces—

Muhammadan and British monuments .. .. © e 389

Hindu and Buddhist monuments .. .. 355
Punjab—

Muhammadan and British monuments ... .e . 132

Hindu and Buddhist monuments .. . . 40
Delhi .. .. . .. 148
North-West Frontier Province .. . .. .. 21
Bihar and Orissa .. .. .. .. .. 59
Central Provinces .. .. .. .. .. 253
Rengal .. .. .. .. .. 144
Assam .. .. .. .. 53
Bombay (including Sind) .. .. .. .. 741
Madras Presidency .. .. . . 346
Coorg .. . .. .. .. 3
Rajputana (Ajmer) .. .. .. .. 10

Total .. 2,736

RETRENCHMENT ON THE EASTERN BENGAL RaAiLway.

21. THE HoNoURABLE Ra1 Banapur Lara RAM SARAN DAS (on behalf
of the Honourable Kumar;Nripendra Narayan Sinha) : Will Government be
pleased to state :

(@) the schemes which the Eastern Bengal Railway have introduced
for effecting retrenchment on their system ;
(b) the particular departments which are mostly affected by such
schemes ;
(c) the number of persons that have already been discharged or
have had their services dispensed with :
c2
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(d) the amount of money that has been paid in getting their dis-
charge or dismissal by way of provident fund dues, gratuity
money, etc. ;

(¢) the total amount that is likely to be saved in effecting the pro-
posed retrenchment schemes ?

Tue HonouraBLe MR. J. C. B. DRAKE: (a) The schemes intro-
duced by the Eastern Bengal Railway for effecting retrenchment cover a
wide field and inc'ude adjustment of train miles to the decreased traffic now
offering and economies in all phases of railway operations including marshal
yard operation, coal consumption, maintenance of rolling stock, consumption
of stores, working of departmental trains and annual charges for maintenance
and repairs.

(b) The departments most affected are the Transportation and the Civil
and Mechanical Engineering Departments. '

(c) Up to the end of July, 1931, 1,463 employees had been discharged.

(d) T have called for certain information and will communicate with the
Honourable Member on its receipt.

(¢) The total saving in salaries tor a full year is estimated to be in the
neighbourhood of Rs. 6-74 lakhs.

MoTor VEHICLES DEPARTMENT ON THE EasT.INDIAN RAiLway,

22. THE HoNOURABLE Rar Banapur Lara RAM SARAN DAS (on behalf
of the Honourable Kumar Nripendra Narayan Sinha): Will Government be
pleased to state :

(a) the places on the East Indian Railway where there exists a Motor
Vehicles Department belonging to the Railway ;

(b) the name, qualification, pay and emoluments of the person in
charge of such department in each of those places ;

(c) the annual expenditure that is incurred by the railway on such
department ?

Tue HoNouraBLE Mr. J. C. B. DRAKE: (a) There is no Motor
Vehicles Department of the East Indian Railway. Motor lorries are in use for
the transport of cash, parcels or stores at Lucknow, Asansol, Dinapore, Allaha-
bad, Moradabad, Howrah and Calcutta.

(b) A mechanic is in charge of the garage at Howrah, but special staff
are not employed for supervising the motor service.

(c) As mentioned in my reply to part (a) of the Honourable Member’s
question, there is no Motor Vehicles Department. The normal annual expendi-
ture incurred on the running and maintenance of lorries on the East Indian
Railway is approximately Rs. 93,000.

Power Houses oN THE East INpian RaiLwav.

23. THE HonNoUraBLE Rar BamaDUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha) Will Gov-
ernment be pleased to state :

(a) the ‘places on the East Indian Railway where there exist power-
houses belonging to the railway ;



QUESTIONS AND ANSWERS. 45

(b) the names, qualifications, pay and emoluments of the persons
in charge of those power houses ;

(c) the total annual expenditure incurred by the system on those
power houses.

Power Houses oN THE EASTERN BENGAL RaILwaAvy.

24. TeE HONOURABLE Rar BaHADUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state:

(@) the places on the Eastern Bengal Railway where there exist power
houses belonging to the Railway ;

(b) the names, qualifications, pay and emoluments of the persons
in charge of those power houses ;

(c) the total annual outlay of the railway on those power houses ?

. Tre HoNouraBLE Mr. J. C. B. DRAKE : With your permission, Sir,
I propose to answer questions Nos. 23 and 24 together. Statements giving
the information which the Honourable Member requires are being sent to him.

EXPENDITURE ON THE WATCH AND WARD DEPARTMENT OF THE EaAsT INDIAN
RAILWAY, ETC.

25. THE HoNOURABLE Ral BaEADUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state:

(a) the total expenditure incurred by the East Indian Railway on
the Watch and Ward Department during 1927-28, 1928-29 and
1929-30 ;

(b) the saving in expenditure that has been effected by the agency
of that department, directly or indirectly, during the same
period ;

(c) the total expenditure incurred by the Railway on the crew

- system during that period ; ‘

(d) the enhancement in the income that has been effected by the
agency of that system during that period ;

(e) the total expenditure incurred by the Railway in building and pro-
tective projects in furtherance of Watch and Ward of railway
stations and yards during that period ?

TrE HoNouraBLE MR. J. C. B. DRAKE: (a), (c) and (¢). 1 would
refer the Honourable Member to the reply given in the Railway Board’s letter
No. 523-E.G., dated the 29th June, 1931, to question No. 25 asked by him in
February, 1931, which was in identical terms.

 (b) The activities of the Watch and Ward Department have largely
contributed to the claims bill of the East Indian Railway having fallen during
the period in question as compared with 1924-25 by nearly Rs, 30 lakhs during
1927-28 and 1928-29 and Rs. 31 lakhs during 1929-30. This Department has
also saved large sums of money in the prevention of theft of coal, cinders,
engine and carriage fittings, stores and other railway property.
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(d) It is not practicable to isolate the effect of the crew system on the
passenger earnings of the railway from the operation of other factors, such
as economic condition of the country traversed, periodical melas, road motor
competition and passenger fares.

PURCHASE BY THE STATE OF THE AssaM BENGAL RaiLway.

28. TeE HoNoUrRABLE Ral BaHADUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(@) the reasons for which the purchase of the Assam Bengal Railway
was postponed last year ;

(b) the results of the . negotiations between the Government and the
Company to arrive at some arrangements for the termination of
the Company’s management at an early date ;

(¢) the average price of the Company’s stock as quoted in the market ;

(d) the nature of the difficulty in purchasing out the stock in private
hands by the State gradually at the market price ?

Tae HonouraBLE M. J. C. B. DRAKE : (a) The purchase would have

been most disadvantageous financially, and it was not possible to find the
money for it.

(b) The Company were not prepared to agree to an extension of Govern-
ment’s option to purchase the line on the 31st December, 1931.

(c) The price quoted about the end of July last was 543.

(d) At present the money could not be found for any such operation,
even if it were feasible without largely raising the market price.

SAFEGUARDING OF THE RIGHTS OF INDIAN SETTLERS IN THE TRANSVAAL.

27. THE HoNouraBLE Ra1 Barabpur Larna RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state:

(@) in detail how far the provisions of the Transvaal Asiatic Land

Alienation Act have been modified to suit Indian interests since
March last ;

(b) what steps the Government of India have adopted to safeguard
the rights and interests of the Indian settlers ;

(c) the details of the correspondence that the Government of India

have had with the Transvaal Government on the subject ?
Tue HonouraBLe Mr. R. LITTLEHAILES: (a) and (b). The
Honourable Member is presumably referring to the Transvaal Asiatic Tenure
(Amendment) Bill. The Government of the Union of South Africa were good
enough to postpone consideration of the Bill pending a Conference which is
arranged to be held in Cape Town in January next between the representatives
of the Union Government and of the Government of India. The business of

the Conference will include the consideration of the position in the Transvaal
with which this Bill was intended to deal.

(c) There was no official correspondence between the two Governments on
the subject of the Bill.
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AnNvAL Exopus To SiMmrLa.

28. THE HoNOURABLE RaAr BamADUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(a) whether in adumbrating their schemes for retrenchment in the
Central Government the subject of the annual Simla exodus was
ever dealt with ;

If so—

(b) the conclusions that have been arrived at on that subject by the
Central Committee ;

(c) the final decision of the Government of India on that subject ?

Tee HoNnouraBLE MR. H. DENNING : The Government of India have
at various times considered the net financial effect of the annual Simla exodus.
Certain material has been placed before the Retrenchment Sub-Committees
now at work, and it is understood that they will make recommendations in the
matter. When these are received the Government of India will take them
into consideration.

RESTRICTION OF THE PRESENT ACTIVITIES OF THE TARIFF BOARD AND THE
IMPERIAL AGRICULTURAL RESEARCH DEFARTMENT.

29. THE HoNoURABLE Ral BamADUR Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
‘ment be pleased to state:

(@) whether in their attempts to economise the expenses of the Gov-
ernment of India there were proposals before the Retrenchment
Committee concerned for restricting the present activities of the
Tariff Board and the Imperial Agricultural Research Department ?

If the answer is in the affirmative—

(b) the nature of the proposals with details ;

{¢) the recommendations made by the Committee ;

(d) the conclusions arrived at by the Government ?

TaE HoNoURABLE MR. H. DENNING : I regret that I cannot make any
statement regarding the proposals under consideration by the Retrenchment
Committees until Government have received and considered their reports.

. LEE CONCESSIONS.

80. THE HoNoUrRABLE Rar Banmapur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(a) whether the several Retrenchment Committees under the Central
Government found the Lee Committee recommendsations for
the increase of salaries and emoluments, etc., of the Imperial
Services a great stumbling block in their way ?

If the answer is in the affirmative—

(b) the way in which such a difficulty was got over ?

Tee HonouraBLE MR. H. DENNING : (a) and (b). The exact meaning
of the question is not clear. There is nothing to prevent the Committees
making recommendations as to the pay, allowances and conditions of service
of the Services to which the Lee Concessions were granted.



48 COUNCIL OF STATE. [15TH SEPT. 1931.

ImPorT AND ExPoRT DuTiEs oN ForEioN WHEAT AND RicE.

81. Tue HoNouraBLE Ra1 BagapUrR Lata RAM SARAN DAS (on
behalf of the Honourab.e Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(a) whether there is an import duty on foreign wheat ;

If 8o, the rate therefor ;
(b) whether there is an import duty on foreign rice ;

If so, the rate therefor ;
(c) whether there is an export duty on foreign wheat ;
(d) whether there is an export duty on foreign rice ;

If so, the rates therefor ?

TrE HoNoURABLE MR. J. C. B. DRAKE : (a) and (b). The Honourable
Member is referred to the publication issued by the Director General of Com-
mercial Intelligence and Statistics, Calcutta, entitled “ Indian Customs
Tariff, ”’ copies of the Jatest issue of which have been placed in the Library. '

(¢) As far as Government are aware, the principal countries from which
wheat is imported into India do not levy any export duty.

(d) The countries from which rice is imported into India in any appre-
ciable quantities are the Straits Settlements, Siam, Indo-China and Japan.
As far as Government are aware, there is no export duty on rice in the Straits
Settlements and Japan. Export duties on paddy and rice are levied in Indo-
China and Siam and for convenience I give their approximate equivalents in
Indian currency and weight :—

Indo-China.
Rs. a. P

Paddy and rice cargo containing more than 83

per cent. paddy .. .. .. Permaund 0 4 5
Rice cargo containing less than 33 per cent.

paddy
White rice
Broken rice

Flour

»
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Paddy
Cargo rice .
Cargo broken rice
Cargo meal

White rice .
‘White broken rice
‘White meal
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REPATRIATION OF INDIAN SETTLERS FROM BrITISH COLONIES AND
PoSsESsIONS.

32. TrE HoNOURABLE Ra1 BarADUR Lara RAM SARAN DAS (on

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state:

(a) the British Colonies and possessions where the scheme of repatria-
tion has lately been adopted for Indian settlers ;

(b) the details by which such scheme is being worked in each of those
places ;

(c) whether they have had any intimation of such a scheme before
it came into actual operation in those places ;

(d) whether they have considered any manner of ret.al.iation in
respect of those places where the rights and privileges of
Indian settlers are being ignored ?

THE HonouraBLE MR. R. LITTLEHAILES : (a), (b), (¢)and (d). Indian
labourers who emigrated to Fiji, British Guiana, and other countries, under &
system of indenture were generally entitled to a free return passage in accord-
ance with the terms of their agreement. Many of them avail themselves of
this right. In South Africa an Assisted Emigration Scheme was brought into
force as a result of the Cape Town Agreement. Any Indian wishing to avail
himself of this scheme is granted a bonus in addition to a free passage. In
Ceylon and Malaya, economic depression principally due to the fall in the price
of rubber, has led to the discharge of a large number of Indian labourers who
are being repatriated free of cost. The Government of India have remained
in close touch with the situation in all its stages. The Honourable Member
will observe that repatriation is not compulsory. The question of adopting
retaliatory measures does not arise.

PURCHASE FROM ABROAD OF STORES FOR STATE RAILWAYS.

83. Tae HoNoURABLE Rat Bamabpur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(@) whether any orders for railway stores and materials have
been sent abroad on behalf of the State Railways during the
present year ;

If so,

(b) the particulars of such orders ;

(c) the total value of such orders ;

(d) the time by which such orders are to be completed ;

(e) the countries to which such orders have been sent ?

TeE HoNouraBLE MR. J. C. B. DRAKE : I am afraid the particulars
for which the Honourable Member asks are not available ; but the position is
as follows. Railways have always to send a certain amount of orders abroad
for articles, such as locomotives, electrical plant, wheels, tyres and axles, which
are not manufactured, and ordinarily cannot be obtained in India unless some
agent of a foreign firm holds a stock of them in India. Every endeavour is
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made by State-managed Railway Administrations to see that the orders
placed abroad are kept down to a minimum and indents from State-managed
Railways on the Director General of Stores in London are carefully scrutinised
by the Indian Stores Department in consultation with the Railway Board to
see that this policy is carried out. Details of the value of imported ma.tennls
are also shown every year in the Report by the Railway Board on Indian
Railways.

CANCELLATION OF PASSENGER AND Goops TRAINs oN THE East INDIAN RarL-
WAY, ETC.

84. Tue HoNouraBLE Rar Bamapur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha) : Will Govern-
ment be pleased to state :

(a) the number of passenger trains that the East Indian Railway
has already scrapped for the sake of retrenchment of expenses ;

(b) the number of goods trains that the system has cancelled
for the purpose ;

(c) the amount that is likely to be saved by the adoption of that
retrenchment scheme ;

(d) the number of stations that  have been closed down with that
end in view ? .
Tre HoNouraBrE Mr. J. C. B. DRAKE: The information required

has been called for from the Agent, East Indian Railway, and will be com-
municated to the Honourable Member when it is received.

CANCELLATION OF PASSENGER AND Goops TRAINS oN THE EASTERN BENGAL
RaLway, ETC.

85. THE HonNouraBLE Rar Bamapur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(@) the number of passenger trains that the Eastern Bengal Railway
has scrapped for bringing about economy in expenditure ;

(b) the number of goods trains that the system has cancelled for
similar purpose ;

(¢) the proportion in which increases have taken place in passenger
fares and goods rates on that system ;

(d) whether the system was run at a loss before the present
economic depression set in ;

(e) the total amount that the system expects to save by their
retrenchment activities ?

Tre HoNourasre Mr. J. C. B. DRAKE: (a) The running of 56 pas-
senger trains has been discontinued.

(b) The number of goods trains run is regulated entirely by the volume
of traffic offering.
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(c) The enhancements that have been made in fares and rates recently
are estimated to increase earnings by 1-05 per cent. on passenger traffic, 15
per cent. on luggage and parcels and 2-87 per cent. on goods traffic.

(d) No.

(e) Rs. 26,00,000 during the current financial year.

RETRENCHMENT OF SUPERIOR AND SUBORDINATE OFFICERS ON STATE RAIL-
WAYS.

36. THE HoNOURABLE Rar Bamapur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : ‘

(@) the number of covenanted officers that the State Railways have
had to discharge or have had their services dispensed with, with
a view to introduce retrenchment ;

(b) the number of Indian officers of the superior grade on State Rail-
ways that have had such discharge or dismissal up till now ;

(c) the number of Indian officers of the subordinate grade on State

Railways that have been discharged or had their services
dispensed with for the sake of retrenchment up till now ?

TeE HoNOURABLE Mr. J. C. B. DRAKE : I have called for certain in-
formation and will communicate with the Honourable Member on its receipt.
AMALGAMATION OF THE ACCOUNTS AND AUDIT DEPARTMENTS OF STATE

RAmLwavys.

87. Tue HoNoUuraBLE® Ra1 Bamapur Lara RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(@) whether the Accounts and Audit Departments of State Railways
will be amalgamated for the sake of economy in expenditure ;

(b) whether operations of machine accounting will be kept suspended
for the present for the same reason?

TaE HoNoUuRABLE MR. J. C. B. DRAKE : (a) The question is at present
being investigated.

(b) Most of the experiments started by Mr. Scott with regard to mecha-
nised accounting have been suspended, but there is no proposal at present to
suspend such processes of machine accounting as have passed the experimental
stage like the Clearing Accounts Office.

RETRENCHMENT ON COoMPANY RAILWAYS.

88. THE HoNoURABLE Rai Bamapur Lata RAM SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(@) the ways in which the Company Railways are introducing economy
in their expenses ;

(b) the total amount that they expect to save by their processes of re-
trenchment ?
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Tre HoNouraBLe Mr. J. C. B. DRAKE: (a) The more important
measures of economy adopted by the five principal Company Railways are :—

Abolition of posts.

Holding posts in abeyance.

Reduction in allowances.

Closing down, or working short time in workshops.
Closing down stations, permanently or at night.
Reduction in train mileage and shunting hours:
Reduction of stores and use of cheaper form of stores.

Reduction in the supply of consumable stores, uniforms, tools and
plant, stationery and telephones.

Reclaiming and reconditioning scrap material.

Extending the time between repairs of both rolling stock and struc-
tures.

(b) The total amount that these five Companies at present expect to save
this year is about Rs. 1,60,00,000.

RETRENCHMENT IN THE INDIAN PosTS AND TELEGRAPHS DEPARTMENT.

89. T HonNouraBLE Rar Bamapur Laua RAM ‘SARAN DAS (on
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state :

(a) the details of the schemes which the Indian Postal Department

' has adopted for effecting retrenchment ;

(b) the schemes that the Indian Telegraph Department has introduced
for the same purpose ;

(¢) how many officers of the Department, superior or subordinate, have

~ been pensioned, discharged or dismissed with that end in view;

(d) what posts or services are to be amalgamated, abolished or kept

suspended for the same purpose;

(e) the total amount thatis expected to be saved by the Post and Tele-
graph retrenchment schemes ?

TaE HoNoURABLE S1rR JOSEPH BHORE :  The whole question of possible
schemes of retrenchment in the Indian Posts and Telegraphs Department is
under examination by the Retrenchment Advisory Committee. No decisions
have yet been reached and it is regretted that the information desired by the
Honourable Member cannot therefore be furnished.

APPOINTMENT OF MUHAMMADAN 1. C. 8. OFFICERS AS SECRETARIES AND JOINT
SECRETARIES IN THE (JOVERNMENT OF INDIA SECEETARIAT.

40. Tee HonourasrLe Mr. SYED ABDUL HAFEEZ: Will Govern-
ment be pleased to give the names of the Moslem members of the Indian Civil
Service of 18 years’ service and over who have had Secretariat experience in
Government of India or Provincial Secretariats, with their length of service
and present position. If there are any such Moslem officers will Government
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be pleased to state whether they have ever been offered the position of Secre-
tary or Joint Secretary to the Government of India ?

TrE HoNoURABLE MRr. H. W. EMERSON : As far as the Government of
India are aware, the following Muslim members of the Indian Civil Service
of 18 years’ service or more have had Secretariat experience, namely, Shaikh
Asgar Ali, C.B.E., Bar.-at-law, and Mr. Alma Latifi, C.B.E., LL.D., LL.M.
Neither of these gentlemen has held the post of Secretary or Joint Secretary
to the Government of India.

ProvisioN OF RESTAURANT CARS ON IMPORTANT TRAINS FOR INTERMEDIATE
AND THIRD (CLASs PASSENGERS.

41. Tae HoNouraBLE MR. JAGADISH CHANDRA BANERJEE:
1. Will Government be pleased to state if the restaurant cars running with
important trains are available for use by intermediate and third class passengers ?
If not, will Government state the arrangements that have been made for catering

- for the needs of third and intermediate class passengers ? '

2. Is it a fact that not seldom the food and the sweets' sold by the
vendors on the station platforms are rotten and unsuitable for use ?

THE HoNouraBLE MR. J. C. B. DRAKE : 1. Restaurant cars in which
food is cooked in European fashion are not available for use by intermediate
and third class passengers for whose needs refreshment rooms at stations and
platform vendors cater. On some railways restaurant cars provide meals
cooked exclusively in Indian fashion on certain trains, and a compartment
with a travelling vendor is provided on certain other trains for all classes of
passengers.

2. No.
SUPERINTENDENTS OF PosT OFFICES.

42 Tae HonourasLk Mr. JAGADISH CHANDRA BANERJEE:
1. Will' Government be pleased to state’ the number of Superintendents of
Post Offices ?

2. Will Government be pleased to state the nature of their duties ?

3. Will Government be pleased to lay a statement on the table showing
the scale of salary drawn by these officers ?

4. Is it a fact that the work done by thé Superintendents of Post Offices
i almost the same as the work done by the Inspectors of Post Offices ?

5. If so, will Government state why Superintendents are at all necessary -?

TrE HoNouraBLE SIR JOSEPH BHORE : 1. The number of Superin-
tendents of Post Offices in charge of Divisions is 115.

2. The attention of the Honourable Member is invited to the reply given
by Mr. H. A. Sams on the 5th March, 1930, to part (a) (i) of Mz. N. C. Keikar’s
unstarred question No. 191 in the Legislative Assembly as also the reply given
by Sir Geoffrey Clarke on the 9th February, 1925, to part (b) of Mr. Gaya
Prasad Singh’s unstarred question No. 97 in the same House.
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3. The scale of pay is Rs. 300-—20—600—25-—750.
4. No.

5. Does not arise.
REeDUCTION OF THE WAGES OF INDIAN CooLIES IN CEYLON.

43. Tee HonouraBLE Drwan Bamapur G. NARAYANASWAMI
CHETTI: Will Government be pleased to state whether it is a fact that the
Ceylon Estate Wages Board have been considering the question of reducing
the wages of Indian coolies working in Ceylon ?

Tue HoNoUraBLE MR. R. LITTLEHAILES: Yes.

SAVINGS EFFECTED BY THE AMALGAMATION OF THE RAILwWAY MAIL SERVICE
witd THE Post OFFICE.

44. Tee HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Will Government state the annual savings effected under heads—establishment,

haulage and travelling allowance—by the amalgamation of the Railway Mail
Service with the Post Office ¢ ‘

Tue HoNourasLE Sir JOSEPH BHORE : Establishment—Rs. 12,400
approximately.

Haulage—not affected.
Travelling allowance—scarcely affected.
It is regretted that actual information is not readily available.

SAVINGS EFFECTED BY THE AMALGAMATION OF TELEGRAPH ENGINEERING
WITH THE Post OFFICE.

. 45. Tae HoNoUraBLE Raja RAGHUNANDAN PRASAD SINGH:
Will Government state the annual savings effected under heads—establishment,
maintenance of lines and travellng allowance—by the amalgamation of
Telegraph Engineering with the Post Office ?

NUMBER OF APPOINTMENTS OF DirEcTORS, TELEGRAPE ENGINEERING
ABOLISHED.

46. Tue HoNOURABLE Raja RAGHUNANDAN PRASAD SINGH :
Will Government state the number of appointments of Directors, Telegraph
Engineering, abolished consequent on the amalgamation of Telegraph En-
gineering with the Post Office ?

Tue HonouraBLe Sik JOSEPH BHORE: With your permission, Sir
1 propose to reply to questions Nos. 45 and 46 together. ’ '

The object aimed at in the unification was increased administrative effi-
ciency and not immediate economy. Maintenance of lincs is not affected
Travelling allowances is scarcely affected. Information is not available to
show how establishment was affected. No appointment of Director wae
abolished.
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PosTs AND TELEGRAPHS ACCOUNTS AND AUDIT DEPARTMENT.

47. Tee HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Is it & fact that the Audit Branch of the Posts and Telegraphs Department is
outside the scope of inquiry of the Posts and Telegraphs Retrenchment Sub-
Committee and, if so, will Government state the reasons therefor ?

Tue HoNouraBLE Mr. H. DENNING: The Posts and Telegraphs
Accounts and Audit Department is under the administrative centrol of the
Auditor General and the Finance Department and « omes therefore within the
scope of inquiry of the Public Works Department and Audit and Accounts
Retrenchment Sub-Committée, which has considered the question of economy
in this Department.

PERCENTAGE OF THE TOTAL EXPENDITURE ON ACCOUNTS AND AUDIT IN THE
PosTs AND TELEGRAPHS DEPARTMENT TO THE TOTAL REVENUE OF THE
DEPARTMENT.

48. TeE HoNoUrABLE Raja RAGHUNANDAN PRASAD SINGH:
Is it a fact that the Posts and Telegraphs Department is regarded as a com-
mercial Department 2 If so, is the expenditure on audit also incurred on a
commercial basis and does it bear the same ratio to the expenditure on gene-
.ral heads as in big -commercial firms like the Tata Ironand Steel Worksin
India ? ‘ '

. TuE HonouraBrLe Mr. H. DENNING : The position is not quite as
stated by the Honourable Member. The Posts and Telegraphs is a public
utility department on a commercial basis and which is expected on the
whole to pay its way. As far asT know, the ratio between the expenditure
on audit and on general heads in private commercial undertakings varies
but, in any case, the functions of the Posts and Telegraphs Accounts and
Audit Department are far wider than those of the auditor of the accounts of
private commercial concerns and no comparison between the two is there-
fore valid. The percentage which the total expenditure on accounts and
audit bears to the total revenue of the Department is shown in the Appro-
priation Accounts of the Posts and Telegraphs Department which is scruti-
nised by the Public Accounts Committee.

SUBORDINATES IN THE PosTS AND TELEGRAPHS ACCOUNTS AND AUDIT OFFICES.

49. Tee HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Has Government considered the desirability of replacing subordinates in the
Posts and Telegraphs audit by a cheaper class of workers as in the Posts and
Telegraphs ? If not, will Government state the reasons therefor ?

Taee HonouraBLE Mr. H. DENNING: The work done by sub-
ordinates in the Posts and Telegraphs Accounts and Audit offices is different
in character from that donme by subordinates in the Posts and Telegraphs
offices, and the scales of pay are therefore different.

EXPENDITURE ON THE AIR MATL SERVICE BETWEEN INDIA AND FOREIGN
COUNTRIES.

50. TaE HonouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Will Government state what proportion of the expenditure on the Air Mail
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Rervice between India and foreign countries is borne by the Government of
India and whether the service has been self-supporting ? If not, what amount
of deficit is borne by the Posts and Telegraphs Department ?

THE HoNovraBLE Siz JOSEPH BHORE: The Government of India
bear no part of the expenditure on services referred to by the Honourable
Member.

EXPENDITURE ON RUNNING IMPERIAL MAIL TRAINS.

51. Tae HonNouraBLe Raja RAGHUNANDAN PRASAD SINGH:
‘Will Government state the expenditure on running Imperial Mail trains and the
foreign mail services and whether it is met from the revenue earned from the
foreign mails ?

Tue HoNouraBLE Sik JOSEPH BHORE: The cost of running Im-
perial Indian Mail trains in connection with outward and inward foreign mails
is Rs. 2,14,344 per annum. Information regarding the cost of all the foreign
mail services is not readily available and could not easily be collected.

The whole expenditure is met from the general revenues of the Indian
Posts and Telegraphs Department. As no separate account is kept of income
earned exclusively from foreign mail matter, it cannot be stated precisely
whether the expenditure is covered by the revenue earned from such matter,
though that is probably the case.

EXTRA STAFF EMPLOYED AT BOMBAY FOR THE SORTING OF INWARD FOREIGN
Maiis.

82. Tee HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
What extra staff is employed at Bombay for the sorting of inward foreign
mails ?

Tue HoNouraBLE Sik JOSEPH BHORE : The strength of the staff
which is detailed to perform this work varies with the volume of the mails
having to be dealt with but is subject to careful check within the limits of the
admissible expenditure. The average weekly number of all ranks is approxi-
mately 835.

NuUMBER OF PosT OFFICES CLOSED IN THE BrHAR AND ORrissa CIRCLE.

53. Tae HonouraBLE Raja RAGHUNANDAN PRASAD SINGH:
How many post offices have been closed in the Bihar and Orissa Circle ?

Tae HoNouraBLE Sir JOSEPH BHORE : 12 since April 1931.

HousING OF SUBORDINATES OF THE P0sTS AND TELEGRAPHS DEPARTMENT AT
JHARIAH,

54. Tee HonNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Is it & fact that house rent at Jhariah and in its near vicinity has considerably
increased of late and, if so, what steps have Government taken for housing the
subordinates of the Posts and Telegraphs Department ?

Tre HoNourasLe Sir JOSEPH BHORE :  The reply to the first part of
the question is in the affirmative. With respect to the second part, the ques-
tion of constructing quarters for the clerical staff has been under consideration,
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but owing to the present financial position it has not been found possible to
proceed with the proposal. I would add that the postmen and inferior servants
are granted house rent allowance at Rs. 2 each.

REVISION OF PAY OF SECTIONAL SUPERINTENDENTS IN THE Omca OF THE
DirECTOR GENERAL OF PosTs AND TELEGRAPHS.

55. THe HoNOURABLE Raja RAGHUNANDAN PRASAD SINGH :
Is it a fact that the sectional Superintendents in the office of the Director-
General of Posts and Telegraphs lately obtained a revision of pay and that
the Superintendents of Post Offices have had none ?

Tue HoNourasLe Stk JOSEPH BHORE :  The pay of sectional Superin-
tendents in the office of the Director General, Posts and Telegraphs, was re-
vised in April 1930 on the reorganisation of the office as an attached office of
the Government of India, coup’ed with reductions of establishment, resulting
in a substantial net saving. There is no connection between the case of
such Superintendents and that of Superintendents of Post Offices: The pay
of the latter officers was raised in 1926, independently, at additional cost to
the Government.

Cost oF EMBOSSED ENVELOPES SoLD BY THE PosT OFFICE.

56. The HonourasLe Rasa RAGHUNANDAN PRASAD SINGH:
Is it a fact that the risein the price.of embossed envelopes -sold by the post
office has led to a fall in the sale and a rise in the use of envelopes of private
manufacture ?

Tae HoNoUrABLE Sir JOSEPH BHORE : There bas been a fall in the
sale of embossed envelopes, but it is not possible to state whether it is due
exclusively to the increase in the price of such envelopes or to the decrease in
postal traffic generally. Government have no information showing whether
there has been a corresponding rise in the use of envelopes of private manufac-
ture.

«SUICIDES DUE TO UNEMPLOYMENT.

§7. TaE HoNoURABLE Raja RAGHUNANDAN PRASAD :SINGH :
Has the attention of Government been drawn to reports published in Calcutta
papers about suicides committed, as alleged, by unemployed young men in a
state of utter despair ?

TneE HONOURABLE SIR JOSEPH BHORE: With your permission, Sir,
I propose to reply to questions Nos. 57, 58 and 61 together.

Under the existing constitutions the matter is one which is primarily
the concern of Local Governments and I would invite the Honourable Member’s
attention to the answer given by Mr. Shillidy to question No. 70 asked by the
Honourable Rai Bahadur Ram Saran Das on the 9th July, 1930.

MiTiGATION OF THE EviLs oF UNEMPLOYMENT.

168. THE HoNoOURABLE Raja RAGHUNANDAN PRASAD SINGH :
Have Government considered the need of the adoption of prompt and effec-
tive measures to mitigate the evil of unemployment ? If so, what have they
demded to do in that direction ?

1 Vide answer to Question No. 57.
M40CS D
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UNEMPLOYMENT INSURANCE FOR INDIA.

59. Tar HoNoUurRaBLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government propose to introduce a system of Unemployment Insurance
and start a Fund, on the lines of the Unemployment Insurance Fund in Britain?
Tee HovNourasie Sir JOSEPH BHORE: No. I would, in this
connection, invite the Honourable Member’s attention to the last paragraph-
of Chapter III of the Report of the Royal Commission on Labour where the

view is expressed that a national system of insurance is not feasible at present
in India.

UNEMPLOYMENT AMONGST THE PHYSICALLY AND MENTALLY FIT.

60. THE HonouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government possess statistics showing the number of the umemployed
amonggt persons physically and mentally fit for work and the causes of their un-
employment ?

Tae HoNourasrLe Sik JOSEPH BHORE: The answer is in the
negative.

GRANT OF RELIEF TO THOSE PHYSICALLY AND MENTALLY UNFIT FOR WORK.
*61. Tue HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
What do Government propose to do to give relief to such of the unemployed

as happen to be 80, due to their being physically and mentally unfit for work ?

Express TRAINS Nos. 41-Up AND 42-DowN oN THE East INDIAN RatLway.

62. Tae HoNoUrABLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government propose to extend the course of the Express trains (41-Up and
42-Down) at present running between Howrah and Mokamah Junction and
vice versa 80 as to make them run between Howrah and Delhi or at least to
Dinapore and vice versa ?

Tae HonouvraBre Mr. J. C. B. DRAKE: With your permission,
Sir, I propose to reply to this question and to question No. 63 together.

It is not possible for Government to take any parf in the arrangement of

time tables. I will, however, bring the Honourable Member’s questions to
the notice of the Agent, East Indian Railway.

DIVERSION OF ONE OF THE EXPRESS TRAINS via THE SaHIBGANJ LOOP ON THE
East INDIAN RAILWAY.

168. Tee HoNouraBLE Raja RAGHUNANDAN PRASAD SINGH:
Do Government propose to divert one of the through Express trains at present
ranning via the Main line or the Grand Chord so as to make it ran va the
Sahibgunj Loop §

Lee CoNCESSIONS.

64. TaE HoNOURABLE Rar Bamapur Lara RAM SARAN DAS:
Will Government kindly state what is the total amount payable per annum
under the different kindg of allowances recommended by the Lee Commnission,
in a]l departments of the Central Government and in the provinces ?.

.. THE HoNourasLE M. H. DENNING: The information is being
_ collected. .

* Yide answer to Question No. 57. t¥ide answer to Question No. 62. =
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LeEe CONCESSIONS.

65. TeE HoNourAaBLE Rar Bamapur Lara RAM SARAN DAS :
Have the Lee Concessions been awarded only on the recommendations of the
Government of India or have they in any cases been granted on the initiative
of the Secretary of State for India ? If so, may such cases be kindly laid on
the table.

TrE HonourasrLE Mr. H. W. EMERSON : With your permission, Sir,
I propose to answer the Honourable Member’s questions Nos. 65 and 66
together.

I take it that the Honourable Member is referring to the grant of Lee
Concessions to officers who were not members of the All-India Services and
other Superior Services proper which came under the recommendations of the
Lee Commission Report. In paragraph 61 of their Report the Commission
recommended that specialist officers and officers holding miscellaneous
appointments whose status and emoluments mJght be generally comparable
with those of the Superior Services should receive parallel treatment to that
proposed by them for the latter. The extension of Lee Concessions to the
officers whom the Honourable Member has in mind was made in pursuance of
this recommendation on an inquiry ordered to be undertaken by the Secretary
of State in Council, and in response to claims which officers were allowed to
submit on the basis of that recommendation. No grant was made where a
claim was not submitted, and many claims were rejected.

Lee CONCESSIONS.

*86. THE HoNoUrABLE Rar Bamapur Lara RAM SARAN DAS:
Have the Lee Concessions been awarded only when such concessions have been
claimed by the members of the different services, or have they in any cases
been granted even without being originally claimed ? A list of such cases and
the circumstances under which concessions in these cases have been granted
may kindly be laid on the table of this Council.

CIRCUMSTANCES LEADING TO THE APPOINTMENT OF THE LEE COMMISSION.

'87. Tie HoNoURABLE Rar Bamapur Laia RAM SARAN DAS:
Will Government kindly state on whose initiative and under what circum-
stances was the Lee Commission appointed ?

Tae HoNourasrLe Me. H. W. EMERSON: I would refer the Honour-
able Member to the Royal Warrant appointing the Commission on the
-Buperior Civil Services in India and to Chapter I of the Commission’s Report.
The Royal Warrant is reproduced in the Lee Commission’s Report, a copy. of
which 18 in the Library.

WITHDRAWAL OF THE LEE CONCESBIONS.

68. Tae HoNoumaBLE Rar Bamapur Lara RAM SARAN DAS:
Is it a fact that the Lee Concessions were granted in view of the fact that the
prices and the cost of living had risen high ? Do such conditiona still prevail ?
Have Government considered the question of withdrawing Lee Concessions

;n view of the fact that prices have fallen heavily and that cost of living is
ower ?

* Vide answer to Question No. 65.
D2
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Tae HoNouraBLE Mr. H. DENNING : I would refer the Honourable
Member to Chapters VI and VII of the Report of the Lee Commission from
which he will see that the increased cost of living was only one of several factors
that were taken into account by the Commission in making their recommenda-
tions. The Government of India consider that the withdrawal of the Lee
Concessions would not be equitable method of reducing the emoluments of
Government officers.

CONTINUANCE OF THE WHEAT (IMPORT DUTY) AcT, 1931, FOR ANOTHER YEAR.

69. THE HoNouraBLE Rar BanHapur Lara RAM SARAN DAS:
Is Government considering the desirability of extending the Wheat (Import
Duty) Act, 1931, for another year ? Do Government propose te enhance the
import duty on foreign wheat or to stop its import altogether ?

Tue HonourasLe M. J. C. B. DRAKE: The conditions which
rendered it necessary to pass the Wheat (Import Duty) Act, 1931, in March
last unfortunately stil] exist, and unless there should be a material change of
circumstances during the next three or four months, it will be necessary to
continue the Act for a further period. No reasons for enhancing the rate of
duty or for prohibiting the import of wheat have yet been placed before Gov-
ernment.

PROPORTION OF MINORITY COMMUNITIES EMPLOYED ON EACH OF THE STATE
RAILWAYS.

70. THE HonouraBLE Rar Bamapur Laia RAM SARAN DAS:
Will Government kindly state on what basis the proportion of minority
communities in the different services is fixed on each of the State Railways ?
Does Government in recruitment take into consideration the population
proportions of the different communities for the whole of India or of different
provinces traversed by such railways? The exact proportions thus fixed for
each community on each State Railway may kindly be stated. It may also
be stated whether this proportion applies only to officers, subordinates and
clerks, or whether it also applies to the employeesin the various workshops,
and running and station mechanical staff. If not, why not?

THE HONOURABLE MR. J. C. B. DRAKE : As a rule one-third. of the
vacancies filled by direct recruitment are reserved for the redress of marked
communal inequalities. In making appointments under this rule, regard is paid
to the population strength of each important community in the area traversed
by each railway in the case of subordinate staff who are recruited by each rail-
way for its own requirements and in the areas traversed by all the State Rail-
ways in the ease of officers who are recruited by a central authority.

The rule regarding the reservation of one-third of the vacancies cannot be
closely observed in the case of workshop employees and other semi-skilled
labourers and persons in inferior service, who are recruited in accordance with
local conditions and the aptitude of the candidates offering for employment for
the particular class of work.

ProviDENT FUND FOR - GOVERNMENT SERVANTS.

71. THE HoNoumraBLE SArRDAR SsER1 JAGANNATH MAHARAJ
PANDIT : (a) With reference to the assurance given by Government in Feb-
ruary last, will Government be pleased to state if they are ready with the
Provident Fund scheme ? 1f so, when will it be brought into force ?
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(b) If the answer to the first part of (a) is in the affirmative, will Govern-
ment be pleased to state if the scheme is exactly like the one that prevails on
State Railways ? If not, will Government be pleased to lay it on the table
for the information of the House ? '

(cj Will Government be pleased to state whether the scheme will be given
effect to retrospectively ? If not, in what way do Government intend to
give relief to the families of the persons who die before retirement ?

Tue HoNourasrLE Mr. H. DENNING : (a) The assurance given by’
Government in the Council of State on the 18th February 1931 was that
they would come to a decision on the question of modifying the exi:ting
pension system within a year. The new scheme is not yet ready, and Gov-
ernment are unable to say when it will be brought into force.

(b) Does not arise.

(c) An option will probably be given which will enable all pensionable
employees of Government in service at the time of the introduction of the
scheme to make provision for their families.

ImpERIAL COUNCIL OF AGRICULTURAL RESEARCH.
72. THE HoNoURABLE Rar BAHADUR Lara JAGDISH PRASAD: (a)
What are the functions of the Imperial Council of Agricultural Research ?
(b) What'is the amount spent annually on this body ?
(c) What is the amount spent annually (s) on the establishment and staff
of this body, (¢¢) on the salaries and travelling allowances of its members, and

(¢43) on the grants this body annually disburses to other agricultural bodies
or individuals ?

Tee HoNouraBLE Mr. R. LITTLEHAILES : (a) As stated by me in
the reply to part 1 of question No. 9 asked by the Honourable Mr. J. C. Ban-
erjee, the functions of the Imperial Council of Agricultural Research are set
eut in paragraph 2 of its Memorandum of Association.

(b) and (c). A statement containing the required information is placed on
the table.

Statement showing the expenditure incurred in connection with the Imperial Council of Agri-
cultural Research since its establishment in June 1929.

1929-30.. 1930-31. 1931-32.
Rs. Rs. Rs.

A. Administration ’
1. Budget grovision 1,40,000 2,55,000 2,76,000
2. Actual expenditure 1,33,901 2,25,571 64,922

o (upto 30-6-'31).

B. Grants for Research* 15,00,000 156,00,000 5,00,000

o (including
Res. 10,00,600
for encourage-
ment of sugar
cultivation).

. *The Council has an entirely free hand in regard to the expenditure of the grants made
to it for research purposes subject to the condition that it incurs no liability in respect Qf
such matters as leave or pension contributions after the research for which the grant is
given has been completed.
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(5) Expenditure over the Secretariat of the Imperial Council of Agricultural Research
(including officers and establishment) was as follows :—

Rs.

192030 .. .. . .. .. .. 120873
1930-31 .. .. .. .. .. 2,292,722
1931-32 (upto 30th June 1931). . .. .. 61,833

(45) With the exception of the Vice-Chairman and the two wholetime experts attach-
ed to the Council, no members of the Council—official or non-official—are paid any salan_es
by the Council. The expenditure on account of travelling allowance of non-official
members amounted to:

Rs.
192930 .. e . .. .. .. 4,028
1930-31 .. .. .. .. .. .. 2,849
1931-32 (upto 30th June 1931). .. .. .. 3,089

Official members draw their travelling allowance from their respective Governments.

(#45) The total amount of the grants sanctioned by the Council from its research funds
is as follows :—

Ras.
1929-30 .. .o .. .. 35,821
1030-31 .. .. .. .. 17,60,435
1931-32 (upto 31st August 1931). .. 2475318
42,71,574

The schemes for which these amounts have been samctioned will be spread over a

number of years and the money will be disbursed by the Council from time to time as it is
required.

PROTECTION OF INDIANS SETTLED IN BURMA.

78. THE HONOURABLE Rl Bauapur Lars JAGDISH PRASAD:
(%) Is it a fact that a deputation of Burma Indians waited on His Excellency

the Viceroy on July the 1st, 1931, on the subject of the plight of Indians in
Burma ¢

(¢¢) Will the Government of India be pleased to state what steps,  any,
they have taken to protect the life and property of Indians settled in Burma ?

TrE HoNouraBLE Mr. H. W. EMERSON : (5) Yes.

(¢¢) I would first invite the Honourable Member’s attention to the report
of the Government of Burma, dated the 8th May, 1931, a copy of which has
been placed in the library. Since then we have received a further report,
a summary of which is laid on the table.

Summary of a report recesved from the Government of Burma.

The trouble between Burmans and Indians took an active form towards the end of’
February in the country lying on either side of the border between the Pegu and Toungoo
districts. This local outbreak was not at first of a serious character, but communal feeling
was inflamed by exaggerated accounts of it that appeared in the Press and elsewhere, and
a8 a result a further outbreak occurred in this locality and later spread to Hanthawaddy
district and to several districts of the Irrawaddy Division. The local Government and the
District Officers took all measures possible to cope with the trouble. It must, however,
be understood that the local conditions make it a matter of great difficulty to deal promptly
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and effectively with sporadic acts of the nature that were committed. Lower Barma i
comparatively sparsely populated. There are few villages, and these villages are separated
by large tracts of paddy land. Dotted about among these paddy lands are small thatched
huts occupied by cultivators of lands lying far from the village, and also stacks of straw
which provide fodder for the cattle. It was, therefore, a simple matter for two or three
Burmans to slip out on dark nights into the paddy fields and to apply a torch to these
field huts and straw stacks. Preventive action was a matter of great difficulty as was also
the detection of the culprits. Moreover, owing to the rebellion the forees at the disposal
of the local Government were necessarily limited. Nonetheless the District Officers of the
districts affected spent the greater part of their time on tour and did all that was possible
to allay communal feeling. Military Police were placed at their-disposal and, as a result of
the measures taken, the trouble has been suppressed. Where this was considered desir-
able action was taken under the Village Act and collective fines were imposed on villagers.

Communal trouble has now largely died down and, although there are occasional
attacks by Burmans on Indians and also on Chinese, there is reason to believe that the
object of these attacks is not so much to satisfy communal feeling as to obtain loot. For
the time being, confidence appears to have been restored among the Indian community,
but they are naturally apprehensive in regard to what may happen in the future. The
Jocal Government will take every possible precaution to prevent a further outbresk.

2. The figures collected by the police up to the end of August show that in the dis-
tricts affected there were 107 cases of dacoity and 65 cases of murder, in which the victims
were Indians as compared with 27 dacoities and 14 murders for the whole of 1930. The
outbreak was, therefore, a serious one, though fortunately it did not attain the dimensions
attributed to it by some sections of the Press. In particular, the effeot on emigration of
Indians from Burma has not been so large as is generally supposed. A careful comparison
of statistics shows that during the first 7 months of this year 187,000 Indians left Burma in
comparison to 184,000 in the corresponding period of 1929.

ProviDENT FUND FOR GOVERNMENT SERVANTS.

74. THE HoNoURABLE DrwaN Bamapur G. NARAYANASWAMI
CHETTI: Will Government be pleased to state what decision, if any, they
have arrived at in regard to the institution of a contributory Provident
Fund for the benefit of Government servants ?

Tue HoNouraBLE Mr. H. DENNING : Government have not yet come
to a final decision, but certain tentative conclusions have been arrived at and
a detailed examination is now proceeding.

DiscHARGE oF MR. H. N. SinHA, HEADMASTER OF THE EAST INDIAN Rafiway
’ Hica ScHOOL AT KHAGAUL.

75. THE HoNouraBLE Mr. S. C. GHOSH MAULIK: (1)Isit a fact
that Mr. H. N. Sinha, Headmaster, Khagaul, East India Railway High Sehool
(Dinapore), was discharged at a month’s notice ?

(2) Isit a fact that no charges were framed against him and that no expla-
nation was demanded of him as required under the Board rules ?

(3) Is it a fact that the Inspector of Schools, Patna Division, to whom the
appeal was preferred, disapproved of the Committee’s action and sent the case
on to the Board of Secondary Education, Bihar and Orissa, for final decision ?

(4) If the answers to the above be in the affirmative, world Government
be pleased to state what action, if any, they intend to take in this connection ?

Tre HonNouraBLE MR. J. C. B. DRAKE : I have called for the infor-
mation and will communicate with the Honourable Member on its receipt.
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RESOLUTIONS OF THE SEVENTH SESSION OF THE ALL-INDIA MEDICAL Comn—
ENCE HELD AT PooNA, IN APRIL 1931.

78. Tex HoNouraBLE Mr. 8. C. GHOSH MAULIK : Will the Honour-
able Member in Charge be pleased to state whether he received copies of the
resolutions passed at the All-India Medical Conference, Seventh Session, held at
Paona on 25th, 26th and 27th April, 1931, concerning questions affecting medical
services, public health and medical research-? If the answer be in the
affirmative, will the Honourable Member be pleased to state what steps
Government propose to take in regard to the resolutions ?

Tar HoNouraBrLE Me. R. LITTLEHAILES : Yes. The resolutions are
under consideration.

ArL-Inp1a MepicaL Councin BiLL.

77. Tae HonouraBre Mr. S. C. GHOSH MAULIK: (1) Will the
Honourable Member in Charge kindly state when Government proposes to
introduce the Indian Medical Council Bill? Has the draft Bill been
circulated for public opinion ?

(2) Is it a fact that the Indian medical profession represented by the
Indian Medical Association was not consulted or invited to the Conference,
which was held by Government regarding this Bill ?

(3) Has the attention of Government been drawn to a resolution passed

by the All-India Medical Conference regarding the composition and functions
of the Council ?

Trz HonNouraBre Mr. R. LITTLEHAILES: (1) Government have
drafted a Bill and circulated it to Local Governments for opinion. Further
progress will depend on the nature of the replies received.

(2) Yes, but Medical Faculties of Indian Universities, on which the
independent medical profession is represented, were requested to send repre-
sentatives to the Conference, and three of those who attended it on behalf
of those Faculties were actually independent medical practitioners.

(3) Yes.

ResoLuTION OF THE ALL-INDIA MEDICAL CONFERENCE HELD IN APRIL, 1931,

SUGGESTING THE APPOINTMENT TO ANY SERVICE IN INDIA OF THOSE ONLY
WHO ARE ON THE INDIAN MEDICAL REGISTER.

78. TaE HoNoUraBLE Mr. 8. C. GHOSH MAULIK : Has the atten-
tion of Government been drawn to Resolution No: 4 passed at the All-India
Medical Conference held at Poona on 25th, 26th and 27th April, 1931 ?

(2) If the answer be in the affirmative. will the Honourable Member be
pleased to state what steps Government proposes to take in the matter ?
Will the attention of the representatives nominated by Government to the
Round Table Conference be drawn to this matter ?

Tre HoxourasLE Mr. R. LITTLEHAILES : (1) Yes.

(2) Government hope to establish shortly an organisation to look into
the minimum standards of instruction. examination and qualification and if
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it is created, it will take up this question. No action can be taken m the
meantime. ;

STATUS OF LICENTIATES OF MEDICAL SCHOQLS OF INDIAN PROVINCES OR S'runs.

79. Tue HoNouraBLE Mg, §. C. GHOSH MAULIK : Ts it a fact that
the Licentiates of medical schoolsin the different Indian States are not given
the same status as the Licentiates of medical institutions m British India ?

If not, will Government be pleased to state what the difficulties are to
prevent their having the same status ?

Tae HoNouraBLE Mr. R. LITTLEHAILES: Government have no
information. Each Local Government determines for itself the status which
i8 accorded in the territories to the Licentiates of Medical Schools of Indian
provinces or States. It is for them to consider the points which this question
raises. RO
RESERVATION OF PosTts N THE MEDICAL RESEARCHE DEPARTMENT FOR OFFICERS

OF THE INDIAN MEDICAL SERVICE.

80. Tae HonourasrE Mz. 8. C. GHOSH MAULIK : (1) Will Govern-
ment be pleased to state how many posts in the Medical Research Depart-
ment have been reserved for members of the Indian Medical Service ?

(2) Is it a fact that at the Conference held in Simla in July. 1930, on the
question of the creation of the Central Medical Research Institite, the
regervation of posts for Indian Medical Service officers in the Medical Research
Department was unanimously opposed by the non-official representatives
attending the Conference ?

(3) Isit a fact that in the resolution moved by Mr. Jayakar in the
Assembly, in accordance with which the above Conference was held in Simla in
July, 1930, the question of the appointment of officers in the Indian Medical
Research Department was one of the matters which was referred to the Con-
ference for discussion ?

(4) Isita fact that Sir Frank Noyce who presided at the Conference declin-
ed to allow the Conference to discuss the question of the posts in the Medical
Research Department reserved for the I. M. S. officers ? Is it a fact that a
large number of members at the Conference differed from the Chairman in
regard to his ruling in this matter ?

Tre HoNouraBLE MRr. R. LITTLEHAILES : (1) 18.

(2) The question was not discussed as it was ruled out of ozrder.
(3) Yes.

(4) Yes. I may add that no undertaking was given that the question of
the reservation of certain posts in the Medical Research Department for the
members of the Indian Medical Service would be open to discussion and that
when the point was raised at the Conférence it was held that it was beyond the
terms of reference to it.
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ESTABLISHMENT OF THE PROPOSED CENTRAL MEDICAL RESEARCH INBTITUTE.

81. Tie HoNouramie Mr. 8. C. GHOSH MAULIK: Will' the
Honourable Member in Charge be pleased to state what steps Government
have taken in regard to the re-constitution and establishment of the Central
Medical Research Institute as proposed by the Fletcher Committee ?

Tee HoNourasLe Mr. R. LITTLEHAILES: Some steps were taken’
and retraced, and now it appears that the scheme for the establishment of &

Central Medical Research Institute will have to be postponed until the financial
situation improves.

REecoNsTITUTION OF THE GOVERNING BoDY OF THE RESEARCH FUND ASSOCIA-
TION.

8. Tee HonourasLe Mr. 8. C. GHOSH MAULIK: Will the
Honourable Member be pleased to state whether, and if so what, steps havg bgen
taken to reconstitute the Governing Body of the Research Fund Association

as recommended by the Conference held in Simla on July 21st and 22nd, 1930 ?
If not, why not ?

TuE HoNouraLE Mr. R. LITTLEHAILES: The recommendations
have been examined and proposals as to reconstitution framed.

REsoLuTIONS PASSED AT THE SEVENTH SESsION OF THE ALL-INDIA MEDICAL
CONFERENCE HELD IN PooNA IN ApriL, 1931.

83. Teae HonNouraBLE M=z. 8. C. GHOSH MAULIK : (1) Has the

attention of Government been drawn to the Resolutions passed at the All-
India Medical Conference ?

(2) If so, what action do they propose to take thereon ?

Tue HoNouraBLE M. R. LITTLEHAILES : (1) Yes.

(2) The resolutions passed by the All-India Medical Conference are under
consideration.

RELEASE OF THE LARGE STOCKS OF QUININE HELD BY THE GOVERNMENT OF
InDIA.

84. Tae HonouraBLe Me. 8. C. GHOSH MAULIK: Will the
Honourable Member be pleased to state what steps are being taken to release

to provincial Governments the large stocks of quinine lying with the Govern-
ment of India ?

Tre HonNouraBLE Mr. R. LITTLEHAILES: The question of
reducing the Government of India’s stock of quinine is under consideration.
It is hoped that Local Governments will be addressed shortly.

NaTioNAL HEALTH INSURANCE FOR INDIA.

85. TRE Honourapre Mr. 8. C. GHOSH MAULIK: Wil the
Honourable Member be pleased to state whether Government contemplate

the appointment of a committee to investigate and formulate a scheme of
National Health Insurance for India ?
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Tae HoNouraBLE S JOSEPH BHORE: The Royal Commission
on Labour has recommended the appointment of a Committee to examine the
possibility of a Health Insurance Scheme for industrial workers. This recom-
mendation will receive consideration by Government, but there is no proposal
for a general scheme of National Health Insurance.

UTILISATION OF THERMAL SPRINGS IN INDIA.

86. TeE HoNoUraABLE MR.S.C. GHOSH MAULIK : Will Government
be pleased to state what steps have been taken to utilise thermal springs in
India ?

TaE HoNouraBie Mr. R. LITTLEHAILES: Government have no
information as to the steps taken to utilise thermal springs in India. The
matter is one for the Local Governments.

ABoLITION OF THE PosT oF PuBLic HEALTH COMMISSIONER WITH THE GOVERN-
MENT OF INDIA.

87. Tee HoNouraBLE MR. 8. C. GHOSH MAULIK : 1. Will Government
be pleased to state if the Inchcape Committee recommended the abolition of
the post of Public Health Commissioner with the Government of India %

2. If so, will Government be pleased to state why the post has not yet
been retrenched and also why the grade of the post has been raised from that of a
Colonel to that of a Major-General with its added emoluments ?

THE HoNoURABLE MR. R. LITTLEHAILES: 1. The Inchcape Com-
mittee recommended the amalgamation of the post of Public Health Commis-
sioner with that of the Director-General, Indian Medical Service.

2. The recommendation was not accepted in view of the very great impor-
tance of the duties of the post of Public Health Commissioner, which were consi-
dered to necessitate its continuance as a separate post. It is not a fact that the
post has been raised from the grade of Colonel to that of Major-General with
higher emoluments. It carries a rate of pay which was fixed in March, 1921,
and has not been altered since, though the present incumbent was promoted in
1929 to the supernumerary rank of Major-General, with consequent title to
higher pension, as it would otherwise have been necessary to make him avail-
able for the post of Surgeon General, Bombay, which carries with it Major-
General’s rank.

DEPUTATIONS OF THE PuBLIic HEALTH COMMISSIONER OUT OF INDIA DURING
THE YEARS 1929 AnD 1930.

88. Tae HoNoURABLE MRr. 8. C. GHOSH MAULIK : Will Government
be pleased to state how often the Public Health Commissioner has gone out
of India, either on deputation or otherwise, during the years 1929 and 1930,
respectively, giving the period of his absence out of India on each occasion and
the reason thereof ?

Tee HowouraBre Mr. R. LITTLEHAILES: A statement giving the
information is laid on the table.
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Statement showing the deputations of the Public Health Commsssioner out of India during
the years 1929 and 1930.

: Period of . .
Year. No. of absence on Place of Reasons for absence.
depu- each depu-
tations. occasion. tation.
1929 2 (1) 28 days America To arrange (in America) on'
behalf of the Secretary of
State for India for the Rocke-
. feller gift of 17 lakhs towards
the Public Health Institute,
Calcutta.
(2)20 days. | Singapore .. | To attend a meeting of the
from 8-2-29 Advisory  Council of the
to 27-2-29. Eastern Bureau, Singapore
U : (a8 Chairman).
1830 3 (1) One month | Java To attend, as Chairman, a
and 8 days. meeting of the Advisory
From 6-2-30 | Council of the Easternt Bureau,
to 13-3-30. Singapore, which took place
in Java at the invitation of
the Dutch East Indies Gov-
ernment.
| (2)2 months | Paris, Gene- Deputation to the Office In-
and 25days. | va and ternational d’Hygiene Pub-
From 17-4- Algiers. lique in Paris, and Health
80 to 11-7- Committee, Geneva, and
30. to the International Malaria
Conference at Algiers. .
(3) One month| Bangkok and | Deputation to Far Eastern
and 4 days. Singapore. Association of Tropical Medi-
From 28-11- cine Congress, the Leprosy
30 to 31-12. Commission of the League of
30. Nations at Bangkok and to
the Advisory Council, Singa-
pore. :

NoTE.—1930 was exceptional in that two annual meetings of the Singapore Advisory

Council were held in one calendar year (January and December); the International
Malaria Conference and the two meetings at Bangkok were all extraordinary meetings.
These ]were timed to follow each other 80.as to allow of attendance within as short & period as
possible. E '

PARAGRAPH 34 OF THE PRESIDENTIAL ADDRESS DELIVERED AT THE SEVENTH

ALL-Inpia MEDICAL CONFERENCE HELD IN PooNa IN AprIL, 1931.

89. THE HoNouraBLE MR. S. C. GHOSH MAULIK : Has Government’s
attention been drawn to ph 34 in the Presidential address delivered at
the 7th All-India Medical Conference, held in Poona in April, 1931 ¢

TeRE HoNOURABLE Mr. R. LITTLEHAILES : Yes.
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CONSTITUTION OF THE GOVERNING BoDY oF THE INpiaN REseEarca FuND
ASSOCIATION.

90. Tee HoNouraBLE MR. 8. C. GHOSH MAULIK : (i) Will Govern-
menti be pleased to state (a) if they have come to any conclusion with regard to
the constitution of the Governing Body of the Indian Research Fund Associa-
tion, and (b) if not, whether they intend to enlarge the representation of the
Medical Faculties, the independent medical profession and of non-medical
scientists on that body as recommended at the Conference held at Simla on
the 21st and 22nd July ?

(#) Will Government be further pleased to state when they hope to bring
the matter up for the consideration of this House ? '

Tae HoNouraBLe Mr. R. LITTLEHAILES: (i) (a) and (b). A final
decision on the recommendation made by the Conference held at Simla in
July, 1930, with regard to the constitution of the Governing Body of the Indian
Research Fund Association has not yet been reached.

(¢2) It does not appear necessary to have the details of the constitution
of the Governing Body discussed on the floor of the House.

DirecTor OF THE HAFFKINE INSTITUTE, BOMBAY.

91. TueE HoNouraBLE MR. S. C. GHOSH MAULIK : Will Government
be pleased to state : '

(a) if the Director of the Haffkine Institute, Bombay, is appointed by or
on the recommendation of the Department of Education, Health
and Lands ? :

(b) if it is true that eight different I. M. 8. officers acted as Director of that
Institute during the course of nine years, from January, 1921, to
December, 1929, there being 11 changes of Directorships during
this period, and on 8 out of these 11 occasions the Director-
ship was held by different officers for periods of not more than 10
months’ duration at a time ; and

(¢) if 80, will Government be pleased to explain why such frequent
changes were permitted ?

Tue HoNouraBLE Mr. R. LITTLEHAILES : (a) Appointments to
the post of Director, Haffkine Institute, Bombay, are made by the Governor
General in Council.

(b) Yes, except that the post was held on four occasions by the same
officer for 10 months or more. ' :

(¢) The frequent changes have been due to leave or to the selection of
incumbents of the post for other important duties. . Such changes are parti-
cularly liable to happen in the case of a Department, with as small personnel
as the Medical Research Department. These particular changes could not be
avoided, but every effort will be made to reduce them in future.
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MEeMBERS OoF THE COMMITTEES OR SUB-COMMITTEES ON RETRENCHMENT IN
THE CENTRAL GOVERNMENT.

92. THE HoNoUraLe Rar Bamapur P. C. DUTT: 1. How many
Committees or Sub-Committees have been formed by the Government of India
to advise it on retrenchment of Central expenditure ?

2. Who selected the members of the Committees ?
3. Are all the Provinces represented on the Committees ?

4. What is the number of members Province by Province taking all the
Provinces together ?

5. What allowances and remuneration are granted to the members ?

Tue HonouraBe Mr. H. DENNING: 1. Seven. The main
Advisory Committee and six Sub-Committees.

2. The main Committee was selected by the Legislative Assembly and the
members of the Sub-Committees by the main Committee.
3. All except Burma and Assam.
4. Madras '
Bombay
Bengal
United Provinces
Punjab .
Bihar and Orissa
Central Provinces . o
North-West Frontier Province }
2

’e

)
— YO PO

and
Other Minor Administrations

8. Travelling allowance at 1-3/5 first class railway fares and daily allowance
at Rs. 20 for halts on commitiee work.

~+* DPLEGATES TO THE RouUND TaBLE CONFERENCE.

88. TuE HonouraBLE Rat Bamapur P. C. DUTT: (i) What is the
i\ug}bgr of delegates invited to the Round Table Conference from British
ndis ?
(1) What is the number of delegates Province by Province ?
(i) Has any request been recsived by the Viceroy or the Government
of India for additional representation from Assam ?
(w) Is the delegate invited from Assam and Assamese Hindu ?

Tee HonouraBLe Sik JOSEPH BHORE : (3) to (). 1 place on
the table a statement showing the names of the members from British India
nominated by the Prime Minister to attend the resumed meetings of the Indian
Roand Te..ble Conference in London and their places of residence in India
Those against whose names an asterisk has been placed were not members of
the last'Conference. The selection of delegates for the Round Table Con-
ference is not primarily the concern of the Governor General in Council.
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Last of Members nominated by the Prime Minister to attend the resumed meetings

5.
6.
7.
8.
9.

of the Indian Round Table Conference.
Names. Places of Residence in India.
1. H. H. the Aga Khan, G.CS.I,, G.C.1E,, G.C.V.O. Bombay.
2. Nawab Sir Sahibzada Abdul Qaiyum Khan, K.C.I.E.  Peshawar.
3. Sir C. P. Ramaswami Aiyar, K.C.LE. Madras.
4. *Sir Saiyid Ali Imam, K.C.8.1. . Patna.
Dr. B. R. Ambedkar Bombay.
U Ba Pe Rangoon.
Srijut Chandradhar Barooa.h Jorbat (Assam).
Mr. J. N. Basu Calcutta.
*Mr. E. C. Benthall Calcutta.
Sir Shah Nawaz Khan Bhutto, C.I. E 0. B E. Larkana (Sind).

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.

256
26.
27
28

29.
30.
31
32.
33.
34.
35.

36.
37.

Rai Babadur Kunwar Bisheshwar Dayal Seth

Sir Hubert Carr. . ve
Mr. C. Y. Chintamani

*Sir Manakji Dadabhoy, K.C.L.E.
Maharajadhiraja of Dharbbanga ..

*Maulana Shafi Daudi
*Dr. S. K. Datta

Sir Oscar deGlanville, C.I.E., O.B. E

Mr. Fazl-ul-Huq
*Mr. M. K. Gandhi
Mr. M. M. Obn Ghine
Mr. A. H. Ghuznavi

*Pandit Madan Mohan Ma.lawya ... ' .
*The Hon'ble Nawab Sahibzada Sir Sayed Mulmmmad

Mehr Shah

.o

.e

Sir Ghulam Hussain Hldayatul.lah
Lieut.-Colonel Sir Henry Gidney ..
. *Sir Padamji Ginwala
*Mr. V. V. Giri ..
. Khan Bahadur Hafiz Hidayat Husa.m
. *Sir Muhammad Igbal
*Mr. A. Rangaswami Iyengar
Mr. B. V. Jadhav .
Mr.M.R. Jayakar el
Sir Cowasji Jehangir (Junior), K.C.I.E., O.B.E.
Mr. M. A. Jinnah '
Mr. T. F. Gavin Jones
Mr.N.M. Joshi

.

Biswan (Sitapur, U. P.).
Caloutta.

Allghabad.

Nagpur.

Dbarbhanga (B. and O.).”
Patna.

Calcutta.

Rangoon.

Calcutta.

Rangoon.
Calcutta.

Bombay.

... Calcutta.

Bombay.
‘Madras.
Cawnpore.

- Lahore.

Madras.
Bombay.
me&y.
Bombay.
Bombay.
Cawnpore.
Bombay.

. Jhelum District.

*Thosee against whose names an mnck has been phoed were not members oi the
Conference last year.
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. Names. Places of Residence in India.

38. The Hon’ble Sir P. C. Mitter, C.1.LE. Calcutta.

39. Mr. H. P. Mody .. .. ... Bombay,

40. Dr. B. 8. Moonje .. . Nagpur.

41. Diwan Bahadur A. Ramaswami Mndalmr .. Madras.

42. The Hon’ble Captain Nawab Sir Mn.hammad Ahmad

Said Khan, Nawab of Chhitari, K.C.L.LE., M.B.E. Lucknov_v.

43. Sir Muhammad Shaf, K.C.S.I, C.LE. .. Lahore.

44. *Mxrs. Sarojini Naidu Bombay.

45. Diwan Bahadur Raja Narendra Nath Lahore.

46. Dr. Narendra Nath Law .. Calcutta.

47. *The Hon’ble Sayed Muhammad Pa.dsha.h Madras.

48. Rao Babadur A. T. Pannirselvam Tanjore.

49. Raja of Parlakimedi Parlakimedi (Madras Pre-
sidency).

50. Rao Bahadur Sir A. P. Patro Madras,

61. Diwan Bahadur M. Ramachandra Rao Ellore (Madras Presidency).

52. Sardar S8ampuran Singh .. Lyallpore (Punjab).

3. Sir Tej Bahadur Sapru, K.C.S.I. . Allahabad.

54. The Right Hon’ble Srinivasa Sastri, C. H. . Madras.

56. Sir Chimanlal Setalvad, K.C.LE. . Bombay.

56. Sir Pheroze Sethna, O.B.E. . Bombay.

67. Dr.Shafat Ahmad Khan. . 'Allahabad.

658. Begum Shah Nawaz Lahore.

59. *Maulana Shaukat Ali . Bombay.

60. Captain Raja Sher Mubhammad Kha.n of Domeh . Jhelum District.

61. Mr. B. Shiva Rao .. Madras.

62. M. R. Ry. Rao Bahadur R. Snmva.sa.n Avl Poonamallee Cantonment
(Madras Presidency).

63. Mrs. Subbarayan . Madras.

64. Sir Sayed Sultan Ahmed. . Patna.

65. Mr. Shripad Balwant Tembe Nagpur.

66. U Aung Thin, K.8.M. Mandalay.

67. *Sir Purshotamdas Thakurdas, C. I E M.B. E Bombay.

68. Sardar Sahib Sardar Ujjal Singh .. Mianchannu (Punjab).

69. Sir Edgar Wood . . . Madras.

70. Mr. Zafrullah Khan Lahore.

*Those against whose names an asterick has been plmed were not members of the
Conference last year.

NUMBER OF THE ASSAMESE AND BENGALI SPEARING POPULATION OF AssaM.
94. TeE HoNoURABLE Rar BaHADUR P. C. DUTT : What is the number

of Assamese speaking and what is the number of Bengali speaking people in
Assam according to the Census of 1921 and according to the Census of the pre-
sent year ?

Tue HoNourase Mr. H. W. EMERSON :

The Assamese and

Bengali speaking population in Assam numbered 1,725,860 and 3,525,923



QUESTIONS AND ANSWERS, 't

respectively in 1921. The figures at the present census are not yet ready -as -
the compilation by language has not been completed for Assam. N

EXTENSION OF PASSAGE CONCESSIONS TO NON-SUPERIOR OFFICERS OF NON-
AsiaTic DoMICILE UNDER THE CENTRAL GOVERNMENT.

. 86. TeE HonourABLE Rai Barapur Lara RAM SARAN DAS: Will
Government kindly state whether they have recently notified the extension of
concessions similiar to those granted to the Superior Services on the report of
the Lee Commission ? If so, what is the scheme of such concessions ¢ How
much additional expenditure would it involve ? Why was the scheme not
held over pending the recommendations of the Retrenchment Committee ?

Tee HonouraBLe Mr. H. W. EMERSON: The Honourable
Member is evidently referring to the orders contained in the Home Depart-
ment Office Memorandum No. F.-10/4/30-Establishments, dated the 6th
August, 1930, a copy of which has been placed in the library.  These orders
give to certain classes of non-superior officers of non-Asiatic domicile serving
under the Central Government passage benefits on the lines of those granted to
Superior Services on the recommendation of the Lee Commission, but at lower
rates. I am afraid it is not possible to give an estimate of the cost, because
the number of officers who will be eligible is not known and because the nushber
of passages to which an eligible officer may be entitled depends upon his age
and domestic circumstances. The scheme was sanctioned several months
before it was decided to appoint a Retrenchment Committee.

RETRENCHMENT ON STATE RAILwAYS.

96. THE HOoNOURABLE Rar Bamapur Lara RAM SARAN DAS: Will
Government. kindly state how many () officers, (b) subordinates,: (o) clerks
from each of the communities, Hindus, Muslims, Sikhs, Indian Christians,
Anglo-Indians, Parsis and Europeans have been retrenched on each of the
State Railways during the present financial year from 1st April, 1931 to 1st
August, 1931? Out of them how many from each community were temporary
hands,and how many permanent hands have been made to retire before the
completion of 30 years’ service or of 55 years of age ? ‘

Tae HoNouraBLE Mr. J. C. B.DRAKE: I am seeing what informa-
tion can be obtained from railway administrations without imposing on them
too much labour and will communicate later with the Honourable Member.

RETRENCHMENT ON THE NORTH WESTERN RAILWAY.

97. TaeE HoNoURABLE Rar Bauapur Lara RAM SARAN DAS: Isita
fact that the retrenchment on the North Western Railway was carried on in
such a way that the proportion of Muslims in the services was sought to be in-
creased by retaining in service even temporary hands belonging to the Muslim
community and confining retrenchment operations more or less to th: nen~'
Muslims. If the answer be in the affirmative, the principle on which this
retrenchment has been carried out may kindly be explained. . ’

Tar HonouraBLe MR. J. C. B. DRAKE: Rectrenchment has been ¢ar-
ried out on the North Western Railway in such a way as to leave the relative
strength of the various communities practically at what it was before the
M40C8 B o
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retrenchment. A statement giving the number of men of various communi-
ties discharged is being sent to the Honourable Member.

ERRORS IN THE SURVEY OF THE BAHAWALPUR AREA OF THE SUTLEJ VALLEY
IrrIGATION PROJECT.

98. THE HoNOURABLE Rar BaADUR JiaLa RAM SARAN DAS: Is it
a fact that the survey done by the Survey of India Department in the Bahawal-
pur Circle of the Sutlej Valley Irrigation Project in the Punjab has proved erron-
eous and that as a result of this the Punjab Irrigation Department has suffered a
loes of a couple of lakhs of rupees ? Will Government kindly state whether they
have taken or intend taking adequate steps to prevent such errors creeping
into surveys in future ?

Tue HonouraBrE Mr. R. LITTLEHAILES: Such information as
Government already possess on this subject is to the effect that certain errors
were made in this survey but that they are not nearly so serious as this question

suggests. The matter is being enquired into, and any action which may be
necessary will be taken.

IMPORT OF ForEIGN WHEAT INTO INDIA.

89. Tex HoNouraBLE KHAN BaHADUR CHAUDRT MUHAMMAD DIN:
Will Government kindly state :

(@) The amount of foreign wheat imported free of duty during the
current financial year ?

(b) The amount of Australian wheat imported into Calcutta since 1st
April, 1931 ¢ :

(¢) The amount of wheat imp‘or’oed into Calcutta from the Punjab
during the same period ? ' '
(@) Do Gﬁ)vernment propose to take steps to stop theimport of foreign
wheat ?
Tae HoNouraBLE MR. J. C. B. DRAKE: (a) 116,461 tons of foreign

wheat were imported into India free of duty during the period from the 20th

March, 1931—the date when the Wheat (Import Duty) Act came into force to
the 20th August, 1931.

(b) 80.669 tons up to the 5th September, 1931.

(c) The total quantity of Indian wheat imported into Calcutta from the
1st April to the 5th September was 54,059 tons. Most of this wheat came from
the Punjab.

(d) The effect of the Wheat (Import Duty) Act has been to stop imports
of foreign wheat other than the wheat exempted under section 3.

PurcHASE oF STORES FOR STATE RATLWAYS THRPOUGH ‘THE INDIAN STORES
DEPARTMENT.

100. Tae HoNourasLe Rar Banapur Lara JAGDISH PRASAD:
(a) Has the Southern India Chamber of Commerce in the course of a memo-
randum addressed to the Government of India, submitting proposals for effect-
ing economy in the railway administration, suggested that all railway adminis-
trations should pass their orders for the purchase of stores through a central
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agency, say the Indian Stores Department, as this would enable them to
dispense with a great deal of establishment ?

() Through what agency do the administrations of State-managed rail-
ways at present make their purchases ?

(c) Is it the intention of the Government of India to ask the Agents of the
State-managed railways to make their purchases through the Indian Stores
Department both in the interests of economy and the development of indige-
nous industries ?

TreE HoNOURABLE MR. J. C. B. DRAKLE : (¢) No. But in an interview
which they had with a Member of the Railway Board the Southern India
Cha mber of Commerce suggested the extended use of the Indian Stores De-
partment, more particularly by the two Company-managed Railways in the
south of India.

(0) (?) The Indian Stores Department..

(%) The India Store Department, London.
(v7) The Boards of Directors of Company-managed railways.
() Railway Administrations in India.

(¢c) The policy of Government with regard to the purchase of material
for Railways by the Indian Stores Department was described in a speech made
by the Honourable Sir Charles Innes in this House on the 24th of February,
1927. Since that date the value of stores purchased by State-managed Rail-
ways has largely increased. For information regarding the value of pur-
chases made through that Department I would refer the Honourable Member

to paragraph 78 on page 50 of volume I of the Report by the Railway Board
on Indian Railways for 1929-30.
REMiIssION OF LAND REVENUE OWING TO THE FALL IN PRICES OF AGRICUL-
TURAL PRODUCE.

101. Tae HoNourABLE KuAN Bamapur CHAUDRI MUHAMMAD DIN:
1. Is it a fact that the Provincial Governments had to remit a considerable
amount of Rabi land revenue owing to the serious fall in the prices of agricul-
tural produce ?

2. What steps do Government propose to take to enforce a moratorium
in respect of the liabilities of agriculturists ?

Tee HoNourasLE Mr. R. LITTLEHAILES : 1. Yes, several.

2. The action suggested by the Honourable Member on examination has
not been found to be suitable.

ExcHANGE VALUE or THE RUPEE.

102. Tee HoNoURABLE KHAN BasapUrR CHAUDRI MUHAMMAD DIN:
(1) Has the attention of Government been drawn to the general complaint that
the present exchange value of the rupee has contributed very largely to the
deterioration of the economic conditions of India ? '

(2) What steps do Government propose to take for stabilizing the
exchange value of Indian currency and for improving the price of silver ?
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Tae HoNouraBLe Mr. H. DENNING : (1) The Government of India
are aware that this erroneous impression exists in certain quarters.

(2) The exchange value of the rupee has already been stabilised by the
Currenc’__Act of 1927. As regards silver, a reference is invited to paragraphs
80—82 of the Honourable the Finance Member’s speech introducing the Budget
for 1931.32. :

TRANSFER OF THE CONTROL OF THE CIVIL ADMINISTRATION OF ADEN TO THE
(JOVERNMENT OF INDIA.

103. Tue HoNourasre Mr. H. M. MEHTA : (a) Is it a fact that the
Government of India are considering the question of the transfer of the control
of the Civil Administration of Aden from the Government of Bombay to the
Government of India ?

(b) If the answer to (a) above is in the affirmative, will Government be
pleased to state the reasons underlying such a proposal ?

Tue HoNouraBLe Mr. H. W. EMERSON : (a) Yes.

(b) 1 cannot do better than repeat in this House the answer by the Bombay
Government to a similar question in the Bombay Legislative Council on 1st
August, 1931 :

“In reply to a question put by Mr. Husseinbhai Laljee in the second
session of the Bombay Legislative Council, 1929, on the subject of the transfer
of Aden control he was informed as follows : —

. “The question of the transfer has been mooted and is under discussion
with the Government of India. While no decision have been arrived at
regarding it the Government of Bombay consider that from the point of view
of the administration of Aden and of the finances of the Presidency the scheme
has considerable advantages.’ Since then the Government of Bombay have
been in correspondence with the Government of India on the subject. The
administrative difficulties with which the Resident at Aden and the Government
of Bombay have been confronted are summarised in paragraphs 2 and 6 of the
memorandum on the Civil Administration of Aden, copies of which have been
supplied to the members of the Legislative Council, the Press and certain
public bodies in Bombay. A copy of the memorandum is now placed on the
‘Council table. '

After consideration of various alternatives, the Government of Bombay
have come to the conclusion that the most direct and satisfactory sohition of
the difficulties arising from divided control is that Aden while retaining its
special connection with the Bombay Government to whom it would look, as
in the past, for a supply of officers and administrative personnel, should cease
to form part of the Bombay Presidency, and should be formed into a Chief
Oommissionership under the direct control of the Government of India.

ny Before taking definite steps inthis direction it was considered desirable
to place all the implications of the position before the public specially interested
in the matter and to that end the memorandum on Aden referred to above
was prepared and issued to the Press, to all Members of this House and the
Associationsand bodies concerned both here and in Aden. Apart from the
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administrative difficulties which the present arrangement entails, and which
are discussed in the memorandum, one of the main considerations for the
Government of Bombay at the present time is dictated by the extreme financial
stringency which makes it difficult to view with equanimity the probability
of an extra two lakhs or more of expenditure being transferred almost imme-
diately from Central to Provincial Revenues under the existing constitution.
The delay in placing the full facts before the House has been mainly due to the
fact that Aden has no separate budget and that it has been found necessary to
‘prepare special pro forma accounts for the purpose.

Now that the financial position has been clarified the Government of
Bombay, supported it is hoped by all responsible opinion in the Presidency,
propose to press for the transfer of Aden at once under the powers vested
in the Governor General in Council with the approval of the Secretary of State
under section 59 of the Government of India Act.”

The Government of India have nothing to add to this statement of the
Government of Bombay except that they are in entire accord with that
Government. The memorandum referred to in that statement is placed on the
table and has appeared in the Press.

MEMORANDUM ON THE CIVIL ADMINISTRATION OF ADEN.

1. Introductory Remarks.—Some years ago considerable excitement was aroused in
political circles in India by the rumour that the connection between Aden and India, which
began in 1839, was to be severed by order of His Majesty’s Government and that the
control of Aden affairs was to be transferred to the Colonial Office. Assurances were
consequently given both in the Legislative Assembly at Delhi and the Bombay Legislative
Council that no change in the position affecting Indian interests would be made until an
opportunity hagd been given for discussion of any project which might be under considera-
tion.

2. The connection between Aden and British India began in 1839 when an expedition
under Major Baillie took possession of what was then only a barren rock, and founded a
Settlement there. This was treated as part of British India and included for administra-
tive purposes in the Presidency of Bombay. But since the Settlement commanded the
harbour, which is the natural centre of trade for the adjoining parts of Arabia and Africa,
it was impossible for its affairs to be conducted without relation to the Arab tribes
dwelling in the hinterland. The Resident at Aden consequently entered into relations
with these tribes and with the rulers of remoter places such as Makalla and Shehr, Socotra,
eto. To the tribes of the hinterland were extended guarantees of favour and protection
in return for reciprocal undertakings. In those days Turkey claimed sovereignty over
nearly the whole of the Arabian Peninsula and the development of relations between
Aden and the adjoining peoples and rulers consequently brought His Majesty’s Govern-
ment into contact with the Turkish Empire. As a result of prolonged negotiations a
ipirt Anglo-Turkish boundary Commission was appointed and in 1904-05 the boundary
of the Hinterland or Protectorate, as it now began to be called, was demarcated. It was
sgreed on the one side that the Aden authorities should have no dealings with any indi-
genous ruler under Turkish suzerainty beyond the boundary then fixed, and on the other,
that the Turks should not concern themselves with affairs inside that boundary. Matters
continued thus until the outbreak of the Great War in 1914, when the Turks invaded the
Protectorate and endeavoured to blockade the Settlement. For strategic reasons the
direction of operations against this menace was transferred from Army Headquarters in
India to the London War Office in 1917 and control of political relations with the Aden
tpbes and rulers necessarily accompanied this strategic transfer. The civil Administra-
tion of the Settlement as part of the Bombay Presidency was in no way affected by this
ohange. After the war it was suggested that this too might be transferred, but the
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Indian Government objected and the project was dropped. Matters remained there
until 1927, when after much correspondence about the incidence of Aden expenditure,
the arrangements of 1917, originally adopted as a war measure, were confirmed, and ad-
ministrative as well as strategic control of the units composing the Aden garrison was
also vested in His Majesty’s Government. The present position, therefore, is :—

(1) the Aden Settlement to which Indian interests are confined, remains part
of British India, included in the Bombay Presidency,

(2) the affairs of the Protectorate, in which India is not concerned, are dealt with
by the Resident who is also chief executive officer of the Settlement and

Commander-in-Chief of the forces, under orders from the Colonial Office in
London,

(3) administrative and strategic control of the military and air forces in Aden is
under the War Office in London.

The Resident is consequently under three authorities, namely :—
(1) the Government of Bombay,
(2) the Government of India, and
(3) His Majesty’s Government in London,

an arrangement which makes smooth and efficient working very difficult.

3. The area of the Settlement of Aden is 75 square miles, the population in 1921 wa s
about 63,000. The racial composition of the population is as under :—

Arabs e . . .. .. 81,612
Indians .. .. .. .. . .e 5,604
Jews - o .e .. . 4,408
Somalis - - .. . 6,651
Miscellaneous - - o .e .. 4,867

Total .. 53,032

The Island of Perim has an area of about 5 square miles and a¥population of 2,075.
The Aden Protectorate comprises an area of about 9,000 square miles and hasan estimated
population of 656,400.

4. Administration.—The chief executive officer (i.e., the Reident and Commander-
in-Chief) has under him three Assistant Residents, the first and the third being officers
of the Indian Political Department, and the second, an officer appointed by the Colonial
Office in London, who is also the Protectorate Secretary. Judicial work is performed by
a Judicial Assistant who is a member of the Indian Civil Service and is an Additional
Sessions Judge. The Police are under the control of an officer of the Indian Police Service.
The Island of Perim is also under the administration of the Resident. The civil adninis-
tration generally follows the lines in force in India.

6. Finances.—Until 1900 the entire civil and military expenditure in connection with
Aden was borne by India, although as early as 1886, the Government of India urged the
propriety of the expense of Aden being divided between Great Britain and India. In
1895 the Welby Commission was appointed to examine the question. They recommended
that the equity of the case would perhaps be met if the United Kingdom were to con-
tribute one-half of the military charges. As a result of these recommendations His
Majesty’s Government made with effect from the 1st April, 1901, a net annual contribution
of £72,000 to Indian revenues towards the military charges of Aden, which continued up
to 1927. With effect from 1st April, 1927, His Majesty’s Government have become res-
ponsible for the whole of the political and military expenditure of Aden, subject to an
annual contribution of £250,000 from the Government of India for the first three years, to
be reduced thereafter to £150,000 or a third of the total cost whichever may be less.
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Civil expenditure in Aden is borne partly by the Government of Bombay and partly
by the Government of India. The figures of revenue and expenditure (Provincial and
Central) are as follows :—

(a) Provincial.

Accounts. Revised Budget.
T 1927-28. 1929-30. 1929-30. | 1930-31. Average.
Rs. Rs. Rs. Ra. Rs.
Receipts .. | 4,29,900 | 4,73,100 | 520,000 | 4,78,000 | 4,75,300
Expenditure .| 374,000 | 4,78,400 | 4,94,400 | 522,400 | 4,67,300
Surplus .. 55,900 | —5,300 25,600 | —44,400 8,000
(b) Central.
Receipts .. 3,16,600 612,700 | 6,29,600 | 5,54,600, 5,28,400
Expenditure .. | 995200 | 744,600 | 6,72,600 | 8,75,900* 822,100
Defioits o .. | 878,600 | 1,31,900 | 43,000 | 321,300 | 293,700

* Includes Hospital Scheme not in budget.
“In'the above figures “ Interest on ordinary Debt *—Central—has been excluded, and
due allowance made for pensionary liabilities accruing against Government and for items
of expenditure in 1930-31 sanctioned after the Budget was passed.

The Provincial expenditure includes a sum of Rs. 2-26 lakhs (roundly) on police, in
addition to which His Majesty’s Government have agreed to contribute a sum of £8,000 per
annum and the Government of India a sum of Rs. 42,000 per annum towards the reorganised
police force. This point will be adverted to later.

The expenditure charged under “ Central ” includes at present certain heads such as
Education, Medical, Public Health and General Administration. These items are being
Rs. booked under the head ““ 20—Political >. The

1927-28 .. .. 225920 amount involved in these items varied approxi-
1928-29 .. .. 2,20,283 mately Rs. 2,26,000 to Rs. 3,65,000 during
1929-30 .. .. 213,447 the years 1927-28 to 1930-31. . The pro-
1930-31 .. .. 3,65380* priety of debiting to the Central Govern-
* Including Rs. 60,000 for Civil Hos- ment items of expenditure which are really
pital under 41 C. W. Central. “ Provincial ” in nature is under consideration,

and the adjustments which may become neces-
sary will convert the small precarious Provincial surplus to a substantial deficit varying
from 2 to 3 lakhs or more.

6. Difficulties of the position.—As already explained the relation of the Resident to
three different authorities leads to delay and diffusion of energy. Moreover the strategic
and political importance of Aden renders it obligatory from an imperial point of view that
a high standard of civil administration should be maintained there. It is necessary to
spend on the Police, in view of the isolation of Aden from the rest of India, and its peculiar
geographical position, considerably more than would have been required had Aden been on
the mainland of India. A contribution towards this expenditure hag no doubt been secur-
ed from His Majesty’s Government and the Government of India, but the administration
of the foroe involves unnecessary correspondence, as the Resident has often to obtain the
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sanction of three different authorities. Proposals for aid from Central Revenues are :
constantly put forward and although the Government of India are convinced is some of thesa
cases that there is justification for regarding a portion at least of the expenditure as of
Central rather than provincial concern, difficulties arise under the present constitutional
arrangements as the Government of India cannot incur expenditure on provincial subjects.
Experience has shown that the overlapping of responsibilities and functions under
the present system can only lead to delay and has rcsulted in what one authority called
* the stagnation of Aden ”. It is unfair to expect the Government of Bombay, whose
interest in Aden arises largely out of historical association, to spend their provincial revenues
for the improvement of a distant out-post and raising its administration to a standard
befitting a nodal point of the Empire. The present small surplus which the Government
of Bombay secures from Aden is doubtful and is likely to be converted into a substantial
deficit as a result of the investigation into the classification of some of the items of expen-
diture now charged to Central Revenues. With the growing demands of Aden, Aden is
therefore bound to become an increasing burden on provineial revenues.

PURCHASE BY THE STATE OF THE BENGAL AND NORTH WESTERN RAILWAY.

104. TeE HoNoUrRABLE MR. H. M. MEHTA : (a) Is it a fact that under
the agreement with the Bengal and North Western Railway the Secretary

of State for India has an option to purchase the Railway on 31st December, ,
1931, on giving 12 months’ previous notice ?

(b) Is it a fact that the next option to take over the line under the agree-

ment with the Railway does not occur for a period of 50 years, that is until -
1982 ¢

(c) Is it & fact that this Railway has in recent years distributed ordinary
dividends including bonus as under : ' "

1922-23 at 119,
1923-24 at 139,
1924-25 at 149,
1925-26 at 169,
1926-27 at 18%,
1927-28 at 19%,
1928-29 at 199, ?

(d) Is it a fact that in addition to paying the above dividerds the
Company’s reserves have, within the last six years, been increased from

£1,800,000 to £3,150,000, being actually in excess of its ordina .
is £300,000 2 lary capital which

(e) Is it a fact that various public bodies have drawn the attention 6f Gov™ -
ernment to the prosperous condition of this Railway as revealed by the figures in
questions (c) and (d) above, and advocated the purchase of this Railway by
Government under the option referred to in question (a)?

(f) Will Government be pleased to state what action th
propose to take in the matter ? ey. have taken or
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Tae HoNouraBiE Mr. J. C. B. DRAKE: (a) The Secretary of
State has an option to purchase the Bengal and North Western Railway on the
31st December, 1932, on giving 12 months’ previous notice.

(b) The next option is 49 years later, i.e., in 1981.

(c) Yes. I would point out, however, that the ordinary (profit-sharing
capital of the Company is only £3 million whereas the total capital outlay is
over £8 million, the balance being met from preference capital, debentures and
Teserves.

(@) This is correct, taking all reserves, including sinking and other similar
funds together. The ordinary capital of the Company is £3 million, not
£300,000 as stated.

{e) Yes.

(f) A resolution on the subject will be placed before the Legislativ»
Assembly in the course of the present Session.

DEATH OF MAHARAJA SIR MUHAMMAD ALI MUHAMMAD KHAN OF
MAHMUDABAD.

TeE HonouraBiE THE PRESIDENT : Before we proceed to further
business I have to ask Honourable Members to associate themselves with
me in an expression of our regret and sorrow at the recent death of one of
our colleagues. I am referring of course to Maharaja Sir Muhammad Al
Muhammad Khan of Mahmudabad. The late Maharaja had a long record of
public service as an official and as a non-official. Upon the conclusion of his
period of office as a Member of the United Provinces Government he sought
admission to this Council five years ago and he had been a Member here ever
since. Possibly owing to pressure of other duties and most certainly owing
to ill-health, particularly within the last year or so, the Maharaja was prevented
from attending to his duties in this Council with the regularity which I know he
would himself have desired. His death occurred when I was in England and
I think it was a great tribute to his memory and a remarkable recognition of
his public services that within a day or two one of the most prominent English
journals appeared with an obituary notice of some considerable length. I am
sending to the members of his bereaved family, and I am sure I am doing so
with the full concurrence of the Council, a message conveying our deep

sympathyv.

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS
TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF
INDUSTRIES AND LABOUR.

Tee HoNouraBiE Sik JOSEPH BHORE (Industries and Labour
Member) : Sir, I beg to move that this Council do proceed to elect, in such
manner as the Honourable the President may direct, two nor-official Members
to serve on the Standing Committee to a dvise on subjects, other than ““ Roads ”
and “ Broadcasting ", dealt with in the Department of Industries and Labour.

The motion was adopted.
M40CS F



MOTION FOR THE ELECTION OF A MEMBER TO THE GOVERNING
BODY OF THE IMPERIAL COUNCIL OF AGRICULTURAL
RESEARCH.

. THE HONOURABLE Mzr. R. LITTLEHAILES (Educational Commis-
sioner) : Sir. I beg leave to move the motion standing in the name of the
Honourable Mr. Reid, who is, I regret to say, ill.

Tre HonNouvraBLe THE PRESIDENT: The rules regarding pro-
cedure with reference to motions of this nature are, as the House knows, very
scanty. If this were a matter of a Resolution, I doubt whether it would be |
within the power of the Chair, except in special circumstances, to allow the
motion to be moved by an Honourable Member in whose name it did not stand.
But with regard to this motion, particularly having regard to the lack of im-
portance perhaps of the motion, T see no reason why the Honourable Mr.
Littlehailes should not place the husiness before the House.

Tue Howourasie Mz, R. LITTLEHAILES: Sir, I beg to move that
this Council do procead 0 21224, in sa2h man ner as the Honourable the President
may direct, one Member to sit on the Imperial Council of Agricultural Research
and its Governing Body in place of the Honourable Sir C. P. Ramaswami
Ayvar,

I would just lilkce to mention that the vacancy has occurred owing to the
appointment of the Honourahle Sic !, P. Ramaswami Avyar as a Member of the
Governor General’s Executive Coundil.

The motion was adopted.

Tar HonourasLr tar PRESIDENT: With reference to both those
motions adopted by the House, I direct that nominations shall be receivable
by the office up till 11 o’clock on next Monday morning, September the 21st.
An announcement will then bz made as to the date of election, should an elec-

tion prove necessary.

ASSENT OF THE GOVERNOR GENERAL TO BILLS.

SECRETARY or twE COUNCIL: Sir, information has been rece-
ived that His Excellency the Governor General has been pleased to grant his
assent to the following Bills which were passed by the two Chambers of the
Indian Legislature during the Delhi Session, 1931, namely :—

The Punjab Criminal Procedure Amendment (Supplementary) Act, 1931.
The Steel Industry (Protection) Act, 1931.

The Gold Thread Industry (Protection) Act, 1931.

The Indian Income-tax (Am endment) Act, 1931.

The Indian Territorial Force (Amendment) Act, 1931.

The Auxiliary Force (Amendment) Act, 1931.

The (antonments (Amendment) Act, 1631

(82
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" The Indian Naval Armament (Amendment) Act, 1931.
The Indian Merchant Shipping (Amendment) Act, 1931.
The Vizagapatam Port Act, 1931.

The Indian Ports (Amendment) Act, 1931.

The Indian Reserve Forces (Amendment) Act, 1931.
The Indian Factories (Amendment) Act, 1931.

The Salt (Additional Import Duty) Act, 1931.

The Wheat (Import Duty) Act, 1931.

CO NGRATULATI®NS TO THE HONOURABLE MR. H. W. EMERSON
ON THE HONOUR CONFERRED ON HIM.

Tae HonNouraBre THE PRESIDENT: 1 am tendering on behalf
of the House to the Honourable Mr. Emerson our warm congratulations on the
honour conferred upon him on the occasion of His Majesty’s recent birthday.
(Applause.) The honour of course refers to Mr. Emerson’s duties outside this
House as well as in ; but here and elsewhere his public services of late have
been so prominent that it would be superfluous for me to detail them. Indeed
Mr. Emerson of late has been so much in the public eye that I may tell the House
that during my recent absence in England, or at all events during a certain
period of that absence, I rarely took up the morning paper and opened it without
learning from its contents what Mr. Emerson had been doing on the previous
day. We tender our warmest congratulations to him and our hope that be
may receive still higher honours.

Tue HonouraBre Mr. H. W. EMERSON (Home Secretary): Sir,
I would like to express my grateful thanks for and appreciation of your very
kind congratulations, and my thanks to the House for its association with them.

STATEMENT OF BUSINESS.

Tue HoNouraBLE Sir JOSEPH BHORE (Leader of the House):
I regret, Sir, that owing to the course of events elsewhere Government will not
be in a position to bring forward any official business this week. The list of
non-official business for to-morrow is already in Honourable Members’ hands
and I hope that on Monday next, which is also a non-official day, I shallbein a
position to make a statement regarding the further course of Government busi-

ness.
The Council then adjourned till Eleven of the Clock on Wednesday, the 16th
September, 1931.
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